MINUTES OF NORMS COMMITTEE (NC-7) Ol
PLASTIC & RUBBER PRODUCTS’
MEETING NO, 16/AMI6
SCHEDULED TO BE HELD ON 27.08.2015
HELD ON 28.08.2015
UNDER CHAIRMANSTUHP Ol
SHRI AKASH TANEJALJOINT DGIT

NMecting No, 16/87-NCT-772015 of NORMS COMMITTEE (NC-7) dealing with “Chapter 39
and 40 of 1TC (1S Code” scheduled to be held on 27.08.2015, was held on 28.08.2015 under the
Chairmanship of - Shri Akash Tancja. Jt DGET. Udyog Bhawan. New Delhi-110041, Foliowing

officers attended the Meeting:

1) Shri O.P. Sharma. JU Tadustrial Adviser. /o C&PC
2) Shri Nand Lal. Consultant. DIPP
3 Shri Seikhomang Kipgen. Dy, DG
4 Smt. Chander Kanta Pandey. FTDO
2 The Commitice. alter dediberations. approved lollowing cases and RLA concemed shall take

consequential action as per Forergn 'rade Palicy/Procedures:

MANUAL CASES

| Case No. A-111 SUPREME INDUSTRIES|HQ . No status: C

_ ILTD. 01/87/162/0001 S/AM6/DES-VIT Deferred |

[ NC No:16/AM 16 |Adv. Lic. No. RLA F.No, I i

Bated: 28.08.2015 0310792783 dated 09.01.2015  103/93/160 O06O8O/AMIS ' ,

Request: Amendment in the description of Export Product to read as *Artieles made out of
Cross Laminated Multilaver Film i.e. Tarpaulins, Co ers” against Advanec
Authorization No. 0310792783 dated 09.01.201%

Decision: A copy of Representation of firm was forwarded to Dio C&PC on 03.05.2015

However. Technical Authority of D/o C&PC requested 1o again furnish a copy of Representation of
firm to them. As decided by the committee in its earlier meeting. a copy of Representation was again

forwarded to D/o C&PC on 28.06.2015. ¢ omments awaited from Do C&PC

The case is deterred




. 1

INTERNATIONAL
CONVEYORS L'TD.

\dv. Lic. No.

03107612063 dated 10.12.2013

Casce No. A-112

NC Noc16/AMLO
Dated: 28.08.2015

Fixation of adhoe¢ norms in
0310761263 dated 10.12.2013

Reqrrest:

Pecision:

repiv. 2 copy ot which was lorwarded 1o D/io C&PC on

Do CRPC

[he case s delerred

INTERNATIONAL
CONVEYORS LTD.

Adv. Lic. No.

OXO701253 dated 10.12.2013

Case No. A-113

NC Noc16/AMIG
Dated: 28.08.2015

Fixation of adhoc  norms  in
0310761253 dated 10.12.2013

Request:

Decision:
Do C&PC

'he case is deferred.

INTERNATIONAL
CONVEYORS LTD.

Adv. Lic, No.
0310761260 dated 10122013

1 Case No. A-114

NC NoT6/AM16
Dated: 28.08.2015

Fixation of adhoc  norms  in
0310761260 dated 10.12.2013

Reqguest:

Decision:

reply. @ copy of which was forwarded to Dfo C&PC on 11,03.2013

Do C&PC,

[he case s deferred

IHO F. No. Stalus: | L__"
i()l BTOO00LTYAMIADES-VIT Deferred |
[RLLA F. No.

[03/94/040:00720/AM 1 4

Authorization  No.

respect of  Advance

I response to DV dated THTT.2004 issued by Dfo C&PCL the firm had submitted its

[1.03.2015,  Comments awaited from

In response o D/L dated 112014 issued by D/o C&PC, the firm had submitied its
reply. a copy ol which was forwarded 1o D/o C&PC on T1O3.2015.

H) b, No, ?f.?x'lmusr i a
JOLB7/050/0042 /AMIA/DES-VIDeferred s
RLA F. No. ! |
03/94/040/00730/AM 14 | {‘Ti
-
respect of  Advance  Authorization  No.
Comments awaited from
il [() F. No, Status: | .
01/87/050/00422/AMIA/DES-VIIDeferred |
RLA IF. No ‘
03/94:040:00738 AM 14 !‘ 5 7‘&

respect of  Advance  Authorization  No.

In response to DAL dated 1120104 issued by Dio C&PCL the firm had submitted s

Comments awailed from




Case No. A-115  [INDIA GLYCOLS LTD. HQ F. No. |Status (L
101/83/050/01246/AMO8/DES-VI1| Deferred

NC No.:16/AM16 |Adv. Lic. No. IRLA F. No. ' y

Dated: 28.08.2015 [0510209638 dated 27.09.2007  ||05/24/040/00420/AMO08 S;h

Request: Amendment in the description of Export against Advance Authorization No.
0510209638 dated 27.09.2007 for redemption of their Advance Authorization No.
0510270903 dated 19.08.2010 issued on repeat basis under Para 4.7.1 of HBP Vol. 1.

Decision: A copy of Representation has been forwarded to D/o C&PC on 27.01.2015. Comments
awaited from D/o C&PC.

The case is deferred.

Case No. A-116  '"HELIOS PACKAGING HQ F. No. Status: | (L
I |01/87/050/00223/AM 14/DES-VII Deferred
NC No.:16/AM16 | Adv. Lic. No. RLA F. No. s
Dated: 28.08.2015 | 0710095382 dated 15.05.2013  |07/24/040/00542/AM 13 ('Ih
Request: Fixation of adhoc norms in respect of Advance Authorization No. 0710095382 dated
15.05.2013
Decision: A copy of representation of firm has been forwarded to D/o C&PC on 05.01.2015.

Comments awaited from D/o C&PC.

The case is deferred.

\ap




Case No. A-117 NEWAGE L.-\l\-\'l‘()RSi?[ Q1. No Status: | C‘L
_ PVT. LTD. [O1/87/05G/0001 8/ AMIS/DES-VII Deferred _

NC Noste/ANM16  Ady, Lic, No RILA F.No | _

Dated: 28.08.2015 05310384978 dated 23042014 G5/ 24040/004 89 AN |4 *rr

Request: Enhancement in the quantity of Import Hlems allowed by NC against Advance
Authorization No, 0510384978 dated 25.04.2014

Decision: v copy of representation of the firm has been forwarded to Dio C&PC on 03022015,
Caomments awaited from Do C&PC.

I'he case s delerred
Case No. A-118 INEWAGE LAINATORS/ [, No. Status: Che
PVT.LTD, _ [[GT/87/050 065 AMITADES-VIT Deferred I
NC No: 16/AM16 | Adv. Lic. No [RT.A F. No 0
3

Dated: 28.08.2015 (0310376612 dated 20001.2014 [O5/Z24/040/00 394/ AN O

Request: Enhancement in the quantity of Import Item allowed by NC against Advance
Authorization No, 0510376612 dated 20.01.2014

Decision: A copy of representation ol [irm has been torwarded to D/o C&PC on 10.02.2015
Comments awaited from Dio C&PC

[he case is delerred.
e = w : |
[ Case No. A-119 ]i\'[S](:'\ INDUSTRIES LTD. [HQ I No, Staws: || Ca
| TO1/87050:004065/ AM I 2/DES-VI Deferred
NC Nos16/AMI16 Adv. Lic. No RLA F. No. ‘ .
Dated: 28.08.2015 0510685682 dated 12.03.2012 [03/95/040/00068'AM |2 ‘ &Ih ]

Request: Inclusion of Tmport Item No. 9 — HDPE (Packing Material) left out by NC against
Advance Authorization No. 0310685682 dated 12.02.2012

Decision: A copy ol representation ol firm has been forwarded to Do C&PC on 14052015
Comments awaited from Do C&PC,

[he case s deterred

y




Case No. A-120 |[FLEXITUFF HO . No. Status; e
INTERNATIONAL LTD.  [01/84/050/00266/AM 12/DES-VI! [Deferred | &5
NC NosE6/AMIG | Adv, Lic, No RLA F. Na,

Dated: 28.08.2005 L1110026061 dated 02,3 1.2011 |1 1724/040/0004 [/AM 12

Request: Amendment in the deseription of Export Product against Advance Authorization No. 1
1110026061 dated 02.11.2011

Precision: A copy of representation of firm has been torwarded 1o Dfo C&PC on 18.03.2013,

Comments awaited from Bro C&PC

['he case is deterred

Case No. A-121 JAIN IRRIGATIONIHO [ No. Status. | 7
SYSTEMS LTD. {01/87/162/001 27/AMIS/DES-V I [Deferred 3

NC No.:16/AMI6  [Adv. Lic. No. IRLA F. No,

Dated: 28.08.2015 0310453881 dated 26082008 é()‘a S3/MO/GO298 ANIOY (s

EI*-
Request: Fixation of input output norms against  Advance  Authorization  No.

0310483881 dated 26.082008 in respeet of M/s Jain Irrigation Systems Litd.,
Mumbai

Decision: n response o D/ dated 13012015 issued by D/e C&PC, the firm had submitted its
reply, a copy of which has been forwarded to D/o C&PC on 16.06.2015. Comments awalited from
Die C&PC

[he case 1s delerred.,

Case No. A-122 JAIN IRRIGATION HOQ . No. Status: O
SYSTEMS LTD. OF/87/102/001 28/ AMIS/DES-VIDelerred -
NC No16/AM16 :ﬂ\d\. Lic. No RLA . No. |
Dated: 28.08.2015 10310311433 dated 13.03.20069  03/83/640/00363/AMO9 ’}\
Reqguest: Fixation of input output norms against  Advance  Authorization  No.

0310311433 dated 13.03.2009 in respect of M/s Jain Irrigation Systems  Lid.,
Mumbai

Decision: In response to /1 dated 13012013 issued by D/o C&PCL the firm had submitted its
replv, a copy ol which has been forwarded o D/o C&PC on 16.06.2015. Comments awaited trom
Dio C&PC,

I'he case is deterred




6
- Case No. A-123 [TATN IRRIGATION [HQ F. No. [Status:
SYSTEMS LTD. (O1/8T/162/00129/AM 1 5/DES-VII||Deferred

' NC No.:16/AM16  ||Adv. Lic. No IRLA F. No '

Dated: 28.08.2015 (|03 10614995 dated 08.02.2011 iII] EIO40/00477/AMI

Request: Fixation of input output norms against Advance Authorization No.
(3310614995 dated 08.02.2011 in respect of M/s Jain lrrigation Systems Litd.,
Mumbai

Decision: [n response to DAL dated 13.01.2015 issued by Dfo C&PC.L the firm had submitted 1ts

replv. 2 copy of which was forwarded 1o Do C&PC on 16.06.2015.  Comments awaited from
Do C&IPC

['he case is deferred.
| CaseNo.A-124  [JAIN  IRRIGATION|HQF.No. IStatws: |
SYSTEMS LTD. 7:31(7)717@”7'}’717()727{'()7()I3()/./\Ml5/[)}iSjV[If!l)cferrc(l
NC No:1o/AMI6 Adv. Lic. No. RLA F. No.
Dated: 28.08.2015 0310649832 dated 23.08.2011  [|03/83/040/00205/ANM 12 | |
Request: Fixation of input output norms against Advance Authorization No.
0310649832 dated 23.08.2011 in respect of M/s Jain Irrigation Systems Ltd.,
Mumbai
Decision: In response o D/l dated 13.01.2015 assued by Dio C&PCL the firm had submitied its

rephyv. a copy of which was lorwarded o Yo C&PC on 16062015, Comments awaited from
/o C&PC

I'he case is deferred




Case No. A-125 PARADISE POLYMERS/H(} |-, No [Status: C“‘\
LTD. 01/87/050/00196/AM |14 Approved|
DSV
NC No:16/AMI6 Adv. Lic. No. RLA F.No

Dated: 28.08.2015 0310744310 dated 06082013 03/95040/00370/ANM 14

Request: Fixation ol  adhoec  norms  in respectof Advance  Authorization  No. [\/
0310744316 dated 06.08.2013
Decision: Based on the written comments furmnished by the Do C&PC wide their OM No
460117220013 PCT dated 290820015, the Commitiee approved foliowing adhoc norms:
EXPORT ITEM QY IMPORT ITIEM L0y
PNC Cling Film I ko Polvvinyl chloride Resin 0.6839 Ky
D1 Octvle Adipate 0.2400 kg
Fpoxidised sovabean Ol 0.0043 ko
| Stabilizer LTX-630 P 0.0065 kg |
; Antifog agent (Rikemal TBA-O1) | 0.0063 kg |
RLA may take consequential action as per Policy / Procedures.
Case No. A-126  [EASTMAN (HQ F. No. Saws: | Cl~
[RECLAMATIONS JOH/RT7/030/001 32/AMIA/DES- VI Deferred |
| NC No.:16/AM16  [[Adv. Lic. No. IRLA F. No | S
Dated: 28.08.2015 |3010094325 dated 03.06,.2013  1130/24/040/00009/AM 14 | T
Request: Fixation of sdhoc porms in respect of Advance Authorization No.o 3010094325

dated 03.06.2013

Decision: A DL Noo 120701 1-TSW dated 20.01.2015 was issued by DIPP w firm. This was
[oilowed by raminder from DGET on 17062013 and 10092075 giving 13 davs tme Tor submission
of information. Reply awaited [rom the irm

I'he case 1s delerred.
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Case No. A-127  |HAMILTON HQ F. No. [Status: 1l La
'A HOUSEWARES PVT, LTD. [01/B7/050/001 T4/ AM 14/DES-VII Delerred]
NC No.16/AMI16  |Adv. Lic. No RLA F. No il I
Dated: 28.08.2015 0310737623 dated 13.06.2013 [03/94/040/01038/AM 13 | | Sj*
Request: Review of adhoce norms fixed in respeet of Advance Authorization No, 0310737623
dated 13.06.2013
Decision: A copy ol Representation of [irm has been Torwarded 1o D/o C&PC on 17062015,
Comments awatted from Dio C&PC.
I'he case is deferred.
Case No. A-128  [DODIA ESTABLISHMENT  [HQ I, No. ' ISwws: 1 2)

i | O1/87/162/00043/AMTO/DES-VIL | Deferred |
NC No.:16/AM16 ||Adv. Lic, No. IRLA F. No. }' i
Dated: 28.08.2015 (0310725690 dated 26.09.2013  [03/84/04000248/AMI3 |

Request: Issuance of a  clarification to RLA, Mumbai in respect of  Advance
Authorization No. 0310725690 dated 26.09.2013 issued as per SION H-25

Decision: A copy of Representation ol firm has been forwarded o Dio C&PC on 29062015
Comments awaited Irom 1Yo C&PC. However, Technical Authority has requested to again furnish a
copy of application to them. Fence, the Committee decided to agan forward a copy of application of
frm o Do Ca&PC.

[he case s deferred
Case No, A-129  Macro Polvmers P. ljttl..';l 1Q F. No. —NFSI;HLIS: CL
|Ahmedabad ‘.‘()I.“(‘C_T".()S(J;"_()(l()jﬂ_ AMIO/DES-VIT  Deterred E
NC No:16/AMI6 | Advy. Lic. No IRLA F. No. |

| Dated: 28.08.2015 0810134812 dated 16.03.2015 | l

03/84/040/00455/AMI 5 7 ('

Request: Amendment in the description of Import Item No. 4 against Advance Authorization No.
0810134812 dated 16.03.2015

Decision: A copy ol Representation of irm has been forwarded to Dio C&PC on 06.07.2015,
Comments awaited from D/o C&PC.

['he case is delerred.




Case No. A-130 Macro Polymers P. Ltd.,|lQF, No.

; i
Slatus: [ A
_ Ahmedabad |I01/87/050/00346/AM 1 5/DES-VI ||Deferred i
| NC No.:16/AM16 | Adv. Lic. No. IRLA F. No. ' p
| Dated: 28.08.2015 0810133802 dated 13.11.2014 |H'JH-"24/040/00303/AMI5 : _ »P\

Request: Amendment in the description of Import Item No. 4 against Advance Authorization No.
0810133802 dated 13.11.2014

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 06.07.2015,
Comments awaited from D/o C&PC.

The case is deferred.

' Case No. A-131 Nitrex Chemicals India Ltd., HOQ . No. Status: (f';{ﬁ
[New Delhi 01/87/050/00487/AM1 I/DES-VII | Approved
| NC No.:16/AM16 |Adv. Lic. No. RLA F. No.
| Dated: 28.08.2015 ||0510284622 dated 25.02.201 1 .|”-; 24/040/00391/AM 1 |

Request: Amendment in the description of Export Product against Advance Authorization No. *y
0510284622 dated 25.02.2011 _?h

Decision: Based on the written comments furnished by the D/o C&PC vide their OM No.
46011/31/2008-PC-I1 dated 24.08.2015, the Committee approved following adhoc norms:

EXPORT ITEM | QTY IMPORT ITEM QTY

Industrial Nitrocellulose containing | | kg | [3i Butyl Phthatate (DBP) 10200 kg
| D1 Butyl Phthalate (DBP) wed, | |

RLA may take consequential action as per Policy / Procedures.

GE L ()(

'




[}
Case No. A-132 Nitrex Chemicals India Ltd.,HOQ F, No. Status:
New Delhi (OR300 SO/AMIO/DES-VIL | Deferred
NC No.:16/AM16  ady, Lic. No RILA F. No

Dated: 28.08.2015 (0310248117 dated 24.08.2009  [05/24/040/00273 AMITD

Request: Amendment in the deseription of Export Product against Advance Authorization No.
0510248117 dated 24.08.2009

Decision: A copy of Representation of firm has been forwarded to Do C&PC on 21 07.2013
Comments awaited from D/fo C&PC,

I'he case is delerred,

Case No. A-133 Nitrex Chentieals India l.ttl..:‘l 1} F. No, :Sl;llm:
New Delhi OT/BZIO0/00306/AM I T/DES-V I HApproved
NC No.:16/AMI6  [Adv. Lic. No IRLA F. No

Dated: 28.08.2015 05102763514 dated G9.11.2010  105/24/040 QOZ276/AM |

Request: Amendment in the description of Export Product against Advance Authorization No.
0510276514 dated 09.11.2010

Decision: Based on the weitten comments furnished by the D/o C&PC vide their OM No.
4001 1/31/2008-PC-11 dated 24.08.2015. the Commitlee approved following adhoc norms:

EXPORT ITEM oTY IMPORT ITEM QTY
Industrial Nitrocellulose containing ! | kg | Acelyl Tri Butyl Chrate | 0,200 ke
Acetyl Tri Buty! Citrate (ATBC ywes (ATBC)

RLA may take consequential action as per Poliey / Procedures.

:‘?.I}P ,fu.j— QX&/




| Case No. A-134  |Nitrex Chemicals India Ltd., HQ F. No.

Saws: | (e
; New Delhi 01/87/162/00176/AM15/DES-VII |Approved|
| NC No.:16/AM16 | Adv. Lic. No. RLA F. No. " ,
| Dated: 28.08.2015 (0510262071 dated 08.04.2010 | 05/24/040/00534/AM 10 f

Request: Amendment in the description of Export Product against Advance Authorization No. ig
0510262071 dated 08.04.2010

Decision: Based on the written comments furnished by the D/o C&PC vide their OM No.

46011/31/2008-PC-11 dated 24.08.2015, the Committee approved following adhoc norms:

EXPORT ITEM ‘QTY | IMPORT ITEM | QTY
|

Industrial Nitrocellulose containing | | kg Isopropyl Alcohol (IPA) 1 0.514 kg
""" Isopropyl Alcohol (IPA)wel-.!

'RLA may take consequential action 3s per Pblicy { Procedures.

C

i Case No. A-135 Nitrex Chemicals India Ltd.ﬂ,

NC No.:16/AM16 |Adv. Lic. No. . RLA F. No. ‘

HQ F. No, Status: )
New Dethi 01/87/162/00068/AM15/DES-VII |Approved|

Dated: 28.08.2015 0510258498 dated 15.02.2010 | 05/24/040/00472/AM10

Request: Amendment in the description of Export Product against Advance Authorization No. p
0510258498 dated 15.02.2010 i

Decision: Based on the written comments furnished by the D/o C&PC vide their OM No.

46011/31/2008-PC-11 dated 24.08.2015. the Committee approved following adhoc norms:

| EXPORT ITEM | QTY | IMPORT ITEM ‘ QTY |
Industrial Nitrocellulose containing | | kg Acetyl Tri Butyl Citrate 0.1926 kg ‘
| Acetyl Tri Butyl Citrate (ATBC)w--I--.I | {ATBC)

RLA may take consequential action as per Policy / Procedures.

Chder B
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Case No. A-136 Gajjraj Agency Privatel HQ 1. No. [|Status: [ Q‘f\
Limited, Kolkata 0187050603 13/ AMIS/DES-VIE | Deferred |
NC No.:16/AM16 - Adv. Lic No RLA F. No ;
]

Dated: 28.08.2015 0210204986 dated 16.09.2014 02/724/040/00080:AM 1S

Request:  Inclusion of Import Item No. 2 — *Caleium Carbonate” left out by NC against Advance
Authorization No. 0210204986 dated 16.09.2014

Decision: A copy ol Representation of firm has been forwarded to Dio C&PC on 06.07.2015.
Comments awaited from Dio C&PC.

The case is delerred.,

Case No. A-137 Geujjraj Agencey Private HQ F. No. HStatus: | 7
Limited, Kolkata 01/87/030/0031 2/AMIS/DES-VIL  iDeferred |
[ NC No.: 16/AM16  (Adv. Lic. No RILA I, No. ' =

Dated: 28.08.2015 }llZ 10204985 dated 16092014 02/24:040:00070/ANMT S

£
}T
Request:  Inclusion of Import Item No. 2 ~ *Caleium Carbonate’ left out by NC against Advance  °
Authorization No. 0210204985 dated 16.09.2014

Deciston: A copy ol Representation ol firm has been forwarded to D/o C&PC on 06.07.2015.
Comments awaited from Do C&PC,

Uhe case is deferred.

Case No. A-138 'Manjushree Technopack Led. ) HQ F. No. [Status: ; r
3Bapg},zll()rc (01/87:050/00020/AMIS/DES-VII ?El)cfcrrcd WX
| NC No.:16/AM16 [Adv. Lic. No. [RLA F. No. |
Dated: 28.08.2015 0710103920 dt. 05.05.2014 07724/040:004 15/AMI4
= s 2.
Request: fixation of adhoc norms in respect of Advanee Authorization ""'r\' -

No. 0710103920 dt. 05.05.2014

Decision: A copy of Representation of firm has been forwarded o D/o C&PC on 06.07.2015.
Comments awaited from Do C&PC.

The case 1s deferred.




ONLINE CASES

Case No.:V2/87-ALC12014 Party Name:UNITEC FIBRES Mcet No/Date: 16/87- Status: j
PVTILTD ALCL/20135 Deferred
28.08.2015
HQ File - 01 87:050:00001 ' AMI15/ RLA File : Lic No/Date 0310770188
03/95/040°00224 AM| 2 11022014

Decision:  In response to 1)/ dated 28.01.2015 issued by D/o C&PC. the firm had submitted its
reply. a copy of which has been forwarded to D/o C&PC on 18.05.2015. Comments awaited lrom
Do C&PC.

Case No.:2/48/87-ALCI1/2013 Party Name: UNITEC FIBRES Meet No/Dale: 16/87- Status:
PVTLTD, ALCI1:2015 Deferred CQK
28.08.2015
HQ Fife ;:01787/030/00451/AM 147 RLA File : Lic No/Date:03 10770496 ;
03:95/040/00 143/ AM12/ 18.02.2014

Decision:  In response to /1. dated 28.01 2015 issued by D/o C&PC, the firm had submitted its
reply. a copy of which has been forwarded o /o C&PC on 18.05.2015. Comments awaited from
D/o C&PC.

Case No.: Y 1/ST-ALCL/2014 Party Name:UNITEC FIBRES Meet No/Date: 16787- Status:
PVTLTD ALCI20135 Deferred ( Z}
28082015
IO Fale :0187:050:00522/AM 147 RLA File : Lic.No/Date:0310771913
03/95/040:00130; AM 14/ 25.02.2014

Decision:  In response o D/L dated 28.01.2015 issued by D/o C&PC, the firm had submitled its
reply. a copy ol which has been forwarded to D/o C&PC on 18.05.2015. Comments awaited from
D/o C&PC.

Case No.:34/7/87-ALC12014 Party Name INTERNATIONAL Meet No/Dale: 16/87- Status:
CONVLEYORS LIMITED ALCI/2015 Deferred
28.08.2015

HQ File -01787:050:00073AM 15/ RILA File : Lic No/Date:0310772113
03/94/040/00950- AM 1 4/ 27022014

Decision:  In response to 1/ dated 11.11.2014 issved by D/o C&PC, the firm had submitted its

reply. a copy of which was forwarded o D/o C&PC on 11.03.2015. Comments awaited from

Do C&PC.




Case NosANT/RT-ALCE2014 Party Name INTERNATIONAL Meel NodDate: [6/87- Status: -
CONVEYORS LINITED ALC 2015 Deferred (D~

28082015

FTO File 018703000074 AM I A RLA File 039400000095 1AM A Lic No/Date:0310772 114 "'.,
27T02.20104 b

Decision:  In response to D/L dated 11112014 issued by D/o C&PC. the lirm had submitted its

reply, a copy of which was forwarded 1o D/o C&PC on 11032015 Comments awaited from

Do C&PC

Case Nos2U7/87-ALCT120104 Party Name INTERNATIONAL Meet No/Date:16/87- Stalus: Pl
CONVEYORS LIMITED ALCTHZ01E Deferved L
280820135
FIO Fite 0 187/0500G0040/ANM TS0 REA File (03040400 1004 ANM T Lic Na/Date:03 10772049 (hb/
03.03.2014 i

Decision:  [n response o D/L dated 11112014 issued by Dio C&PC. the tirm had submitted its
reply. a copy ol which was forwarded to D/io C&PC on 11.03.2015. Comments awaited from
Dio C&PC.

Case Noo 2V TR7-ALC 12004 Party Namc:INTERNATIONAL Meet NodDae: 16/87- Status: 3
CONVEYORS LIMTTED ALCT 20108 Deferred il
28.08.2013

HO File :0V/87/050/00G4 1/ ANTLS RLA File 039400001085 AN T4 Lie Nolare 0310772630 %
D303.2014 P‘

Decision:  [n response to /L dated 112014 issued by D/o C&PC. the firm had submitied its
reply, a copy of which was torwarded to D/o C&PC on 31.03.2015. Comments awaited from
Dio C&PC,

Case No 1828 T-ALC1/2014 Party Name: VINYL TUBRES Meet NodDate: [6/87- Stitus: =
PN ETD ALCT2013 Deferred ad
28.08.2013
HO File :01/87/050/00550/ AM 1 4 RILA File :03/24/040/00470/AM 140 Lic. No/Date:0310382328 3"..'
-
20032014 T’
Decision:  [n response o D/L dated THTL2014 issued by Do C&PC, the firm had submitted its

reply. a copy of which was forwarded to Do C&PC on 31032015 Comments awaited from
Dfo C&PC.
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Case No.:%/7/87-ALC1/2014 Party Name:SHAKTI PLAS Meet NosDate:16/87- Status: f
INDUSTRY ALC1/2015 ‘Deferred
28.08.2015 q
HO File :01/87/050/00028/AM 15/  RLA File :05/24/040/00492/AM14/ Lic No/Date:0510382815 /

26.03.2014

Decision:  In response to D/L dated 23.07.20:4 issued by D/o C&PC, the firm had submitted its
reply. a copy of which was forwarded to D/o C&PC on 28.07.2015. Comments awaited from
Dio C&PC.

Case No.:42/7/87-A1.C1/2014 Party Name:EASTMAN Meel No/Dale: 16/87- Status: C)b
RECLAMATIONS ALC12015 Deferred
28 082015
HQ File :01/87/050/00061/AM15/  RLA File :30/24/040/00036/AM 4/ Lic.No/Date:3010101402 %
26.03.2014

Decision:  In response to D/L dated 23.07.2014 issued by DIPP. the firm had submitted its reply. a
copy of which was forwarded to DIPP on 20.08.2015. Comments awaited from DIPP

Case No.:1/14/87-ALC1/2014 Party Name:JINDAL POLY Meet No/Date: 16/87- Status: eu
FILMS LTD ALCI1/2015 ‘Deferred
28.08.2015 .
HOQ File :01/87/050/001 1 /AM15/  RLA File :05/23/040/0046 1/AM 14/ Lic. No/Date:0510384222 &
16.04.2014

Decision:  In response to D/I. dated 23.12.2014 issued by D/o C&PC, the firm had submitted its
reply. a copy of which has been forwarded to D/o C&PC on 23.02.2015. Comments awaited from
Dio C&PC.

Case No.:&/3/87-ALCI1/2015 Party Name: WACKER Mect No/Date: 16/87- Status: 3,
METROARK CHEMICALS PVT  ALCI/2015 ‘Deferred
LTD. 28.08.2015
HO File :01/87/050/00495/AM 15/ RLA File :02/24/040/0001 3/AM1 5/ Lic.No/Date:0210203243 %
16.05.2014

Decision: A copy of application has been forwarded to /o C&PC on 06.07.2015. Comments
awaited from D/o C&PC.
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Case No s HETHRT-ALC 12004 Party Name: MRC TCLEAN Meelt No/Date: t6/87- Status:
SYSTEMS PRINVATE LIMITED ANLOL20018 Deferred

28.08.2015
O File 01870300001 20/ AM | 3 RELA FiTe 09/24/040/00008 AN T30 Lic. No/Date:09 10060 [ 44
|5 19052014
Decision:  In response to D/ dated 31.07 2014 issued by Dfo C&PC. the firm had submutted s
reply. a copy of which has been forwarded to 120 C&PC on 26.11.2014. Comments awaited from
Do C&PC

Case Nos0/O/87-ALCI2008 Party Name:DURA LINE INDIA Meet No/Date: 16/87- Status:
PN LT ALCHZ0H Deferred
28082015
| HO File 0187030001 20 AM 16 RLA File :0323/040/0006 3 ANM IS0 Lic No/Dae:05 10387300
230520104
Decision: A copy ol application has been forwarded to D/o C&PC on 27.08.2015. Comments
awaited from D/e C&PC

Case No IS 21/87-ALC1/2004 Party Name: TRIMURTI Meet No/Date: 16/87- Stalus:
POLYCHEM PN LT ALOH201L5 Approved
28082015

HO File 018705000 168/ AMI S RELA File 072404008008 3/ AM IS Lie No/Date:07 10105189
1906 201

Decision: As per the written comments furnished by the D/e C&PC vide therr OM No.
1601 1/67:2014-PC 1 dated 24.08.2013. the Commitiee approved lollowing adhoc norms:

z EXPORT ITEM QTY | IMPORT ITEM QTY
Polv Bags. Pouches Sheets. Muli Layered kg | LDPE Granules 04203 kg
Sheets, Lammates All printed | Polvethyvlene

| LLDPE Granules 0.5606 ke

[ Polvethylene

RLA may take consequential action as per Policy / Procedures.

LA




Case Nos2U87-ALC 204 Party Name! SANKHLA Meet No/Date:16/87- Status: f"‘ii_ d
INDUSTRIES ALOCH2013 Deferred .
2808 201

HO File 0187050000162/ AN TS R1A File 072404000001 LANTA e No/Date: 87 1010520660
2006 2014

Decision:  In response o D/ dated 29,09.2014 issued by Dio C&PC. the lirm had submitted its
reply. a copy of which has been forwarded to Dfo C&PC on 25112014, Comments aw aited from
D/o C&PC

Case No:1/18/87-ALC1/2014 Party Name:SPECTALITY Meet NoDate: 16/87- Status: el
POLYMERS PVT. LTD., NO ALCT2013 Deferred L P
NAVARANG 28.08.2013
FO File -01/87/050/00144/ AM15/ RLA File :03/03040/00156/AMI5/ Lie. No/Date:03 10786840 ("r
15.07.2014

Decision: A copy of application has been forwarded o D/o C&PC on 23.09.2014. Comments
awaited from Dfo C&PC

Case NooaT30R7-ALCT2004 Panty Name:GALA SHRINK Meet Ne/Date 16/87- Status: Approved P T
P ALCT/2013 L
28082015
HO File RLA File Lic No/Date: 031078691 5
GIRZOS0/00229/ AN 13 “03/94/040/0008 8 AM I3 16.07.2014
Decision: As per the written comments furnished by the Dio C&PC vide their OM No. {I‘f‘
4601 1/68/2012-PC 11 dated 24.08.2013. the Committee approved followimg adhoc norms: 1 =
: : i
EXPORT ITEM QTY | IMPORT ITEM | QTY
| Cross Linkable Polvethylene Compoeund | kg {Queo-8201 | 1.00 kg
| -t |
|RLA may take consequential action as per Policy / Procedures.
Case No: 203008 7-ALC 2014 Party Name:SUN PTAST Meet NodDate 16/87- Status: PP
ALCT 2008 Deferred -
28082013
? y
HO File :0 187050000242/ AN TS RELA File :03/95040/00333/AMIST Lic. No/Date:03 10786923 Y
16.07.2014 i

Decision: In response to DL No. 46011/5:2015-PC.IT dated 04.02.2015 and 19.03.2015 issued
by D/o C&PC. the firm has furnished the required mformation and the matter s under consideration
by /e C&PC
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Case No.:3/18/87-ALCI1/2014  Party Name:EASTMAN Meetl No/Date:16787- Status: Approved :_L
RECLAMATIONS ALCI2015
28.08.2015
1O File RLA File Lic. No/Date: 3010103032 o~
DLE7050:00146 AMILS 3028040001 8 AMI S, 18.07.2014 '}hxﬁ
Decision: As per the written comments furished by the DIPP vide their letter No. = f
7/34/2015-TSW dated 26.08.2015. the Committee approved lollowing adhoc norms:
EXPORT ITEM QTY IMPORT ITEM QTY
L'-‘aj Reclaim  Rubber from| 5,530,000 | 1. Used Scrap tyres with one cut | 4,95,000 kg
Used Tyres kg in bead wire
2. Rubber Processing Oil 16.775 ke
3. Reclaiming Agent 5775 kg
RLA may take consequential action as per Policy / Procedures.

The above recommendations are subject to NOC from Ministry of Environment & Forests
(MOEF).
Case No.: 1/32/87-A1L.CL/2014 Party Name: INTERNATIONAL Meet No/Dale: 16/87- Status: 7

CONVEYORS LIMITLED ALCT20158 Deferred A

28.08.2015
HO File :01:87030:00277°AMISS RLA Tile :03/94:040:00320/-AM1 57 Lac No/Dale: 0310787375 P
21 28.07.2014 i

Decision:  In response to /1. dated 11.11.2014 issued by D/o C&PC. the firm had submitted its ¥
reply. a copy of which has been forwarded to D/o C&PC on 11.03.2015. Comments awaited from

Dio C&PC.
Case No.:6/32/87-A1.C1/2014 Party Name: ANG PLASTICS PVT. Mect No/Date: 16/87- Status: f.?'-'t__ o
LTD. ALCI2015 Deflerred
28.08.2015 @
HQ File :01/87:050/00282/AML57  RLA File :03/94/040:00388/AMI15/  Lic.No/Date 0310787600 _ik :
RE 04.08.2014

Decision: In response to /1. dated 02.12.2014 issued by D/o C&PC. the firm had submitted its
reply, a copy of which has been forwarded to /o C&PC on 06.07.2015. Comments awaited from
D/o C&PC.
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Case No.:4/30/87-ALCI1/2014 Party Name:WACKER Meel No/Date:16/87- Status: &
METROARK CHEMICALS PVT  ALCI/2015 Deferred
LTD. 28.08 2015
HQ File :01/87:050:00226/AM 1S/ RLA File :02/24/040/00079%/AMI 5/ Lic.No/Date:0210204708 %\/
05.08 2014

Decision:  In response to D/L. dated 12.01.2015 issued by D/o C&PC. the firm had submitted its
reply. a copy of which has been [orwarded to D/o C&PC on 31.03.2015. Comments awaited from
Dio C&PC.

Case No.:6/30/87-AL.CI1/2014 Party Name: WACKER Meet No/Date: 16/87- Status:
METROARK CHEMICALS PVT  ALCI/20H5 Deferred GQ/\
LTD 28.08.2015
HQ File :01:87/050/00228: AMI5: RLA File :02:24040:00093: AM 15/ Lic.No/Date:0210204763 &‘
12.08.2014

Decision:  In response to D/1. dated 12.01.2015 issued by D/o C&PC, the firm had submitted its
reply. a copy of which has been forwarded 1o D/o C&PC on 31.03.2015. Comments awaited from
Dio C&PC.

Case No.:1/35/87-ALC1/2014 Party Name:SHREL TIRUPATI Meet No/Dale: 16/87- Status: &
BALAJEFE AGRO TRADING ALCI1/2015 Deferred
CO.P.LTD., 28.08.2015
HO File :01:87/050/00308/AM15/  RLA Filc :56/24/040/00024/AM 15/ Lic.No/Date:5610004374 %\
14.08.2014 —_—

Decision:  In response to /1. dated 19.01.2015 issued by D/o C&PC. the firm had submitted its
reply. a copy of which was forwarded to /o C&PC on 28.04.2015. Comments awaited from
D/o C&PC.

Case No.:9/12/87-ALC1/2015 Party Name:SHREE ADINATH Meet No/Date:16/87- Status: 2 Q
WOVEN SACKS PRIVATL ALCI172015 Deferred
LIMITED 28.08.2015
HO File :01/87/050/00 106/ AM16/  RLA File :52/21/040/00063/AM15/ Lic No/Date:5210041194 \
14.08.2014
Decision: RLA. Surat and firm were requested vide letter dated 17.07.2015 to furnish 4.7

application expeditiously. Application awaited from RLA. Surat and firm.
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Case No.:26/30/87-ALC1/2014  Party Name:VIKAS GLOBALONE Meet No/Date:16/87- Status: e
LIMITED ALCI1/2015 Deferred
28.08.2015
57 'HQ File :01/87/050/00248/AM15/  RLA File :05°24/040/00222/AM15/ Lic.No/Date:0510390643 %/
21.08.2014

iDecision; " In _rgépoﬁse to D/L dated 17.02.2015, the firm had submitted iﬁts'reply, z'ivcdb;?of whlch%
'was forwarded to D/o C&PC on 16.06.2015. Comments awaited from D/o C&PC. ?

Case No.:25/47/87-ALC1/2014 Party Name:AAKASH ‘Meet No/Date:16/87- |Status: C()
POLYFILMS LIMITED :ALC1/2015 iApproved =
28.08.2015

'HQ File :01/87/050/00449/AM15/  RLA Filc :52/24/040/00027/AM15/ Lic.No/Date:5210041212
'26.08.2014

|
. |

‘Decision: As ber the written comments furnished by the D/o C&PC vide their OM No.! s |
‘46011/34/2015 dated 26.08.2015, the Committee approved following adhoc norms: j\‘

EXPORT ITEM | QTY IMPORT ITEM QTY
Aluminium Metalized Cast | kg | Polypropylene Resin/Granules 1.1121 kg
»g | Polypropylene Film/Metallized (Clyrell-RC213 M/Clyrell-
Cast Polypropylene Film ' RC6049) _
PP Based Anti Block/MET Block | 0.0236 kg
- Compound/Agent _ _
_ Aluminium Wire | 0.0104 kg

Induction/Evaporation Boats 0.0037 kg

RLA may take consequential action as per Pblicy / Procedures.
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Case No.:30/30/87-A1.C1/2014  Party Name: SANKFHLA Meel No/Date: 1 6/87- Status: @
INDUSTRIES. ALC1/2015 Approved
28.08.2015
HQ File :01/87/050/00252/AM 1 3/ RLA File 07/24/040/00192/AMI15/ Lic.No/Date:07 10106569
227082014
Decision: As per the written comments furnished by the D/io C&PC vide their OM No.
4601 1/33/2009-PC. 11 dated 25.08.2015, the Committee approved following adhoc norms:
| EXPORT ITEM | QTY | IMPORT ITEM | QTY
v TPR PW 001V NL BLACK l kg | PVC Resin 0.4842 kg
TOTM 0.15kg
CHEMIGUM P83 (Nitrite 0.200 kg

| : Bu_tadiene Rubber)

RLA may take consequential action as per P(_)Iicy_f Procedures. | _ ,

Case No.: 14/32/87-ALC1/2014 Party Name:AV1 GLOBAL PLAST Meet No/Date: 16/87- ‘Status: r./__l"ﬂ
PRIVATE LIMITLED ALCL/2015 ‘Rejected e (
28.08.2015
HQ File :01/87/050/00290/AM 15/ RLA File :03/94/040/00476/AM15/ Lic.No/Date:0310788518 : ')I:ﬁl

. . 28.08.2014 ;
@Decision: A D/L No. 46011/82/2014-PC.11 dated 02.12.2014 was issued by D/o C&PC to firm.
This was followed by Reminders from DGFT on 07.012015, 31.03.2015 and 17.06.2015
(Final Reminder) giving 15 days time for submission of information. Reply still awaited from the
firm. Since the firm failed to furnish information despite repeated reminders, the Commitice

decided to reject the case.

T afinisiny Y
W




22
Case No.:1/25/87-ALC1/2014 Party Name:KOHINOOR Meet No/Date: 16/87- ‘Status: C;'."_
RECLAMATIONS ALC1/2015 Approved )
28.08.2015
HQ File :01/87/050/00217/AM L5/ RLA File :30/24/040/0001 7/AM 15/ Lic.No/Date:3010103133 P
04.09.2014 : o
Decision: As per the written comments furnished by the DIPP vide their letter No.

7/33/2015-TSW dated 26.08.2015. the Committee approved following adhoc norms:

EXPORTITEM | QTY IMPORT ITEM o QrY
‘Reclaim Rubber from| 11.00.000 1. Used tyres with one cutin | 9.90,000 kg
Used Tyres kg bead wire
3‘&//‘ 2. Reclaiming Ageﬁ_t_ - 11,550 kg
3. Rubber Processing Oil 33,500 kg
4. Pine Tar | 55,000kg
5. Gum Rosin 127,500 ke
6. Coal Tar - 82,500 kg

RL.A may take consequential action as per Policy / Procedures.

The above recommendations are subject to]NOC from Mlmstry of Environment & Forests

(MOEF).Z- ot comddrent Srplded Saveiin-

Case No.:3/30/87-A1.C1/2014 Party Name: MARUTI TECHNO Meet No/Date: 16/87- Status: Qﬁ’-
RUBBER PVT.LTD. ALC1/2015 Deferred )
28.08.2015 -
HQ File :01/87/050/00225/AM15/  RLA File :05/24/040/00259/AM 15/ Lic.No/Date:0510390989 &l\
32 04.09.2014 =

‘Decision:  In response to D/L dated 15.01.2015 issued by D/o C&PC, the firm had submitted its
reply. a copy of which was forwarded to D/o C&PC on 22.07.2015. Comments awaited from D/o

C&PC.

Case No.:22/32/87-A1.C1/2014 Party Name:PARADISE Mcet No/Date: 16/87- Status: ( ’t
POLYMERS LTD., ALCI/2015 Deferred
28.08.2015
HO File (01/87:050/00298/AM 15 RLA File :03/95:040:00487/AM15/ Lic.No/Date:0310788816 a
33 05.09.2014

Decision:  In response to D/L dated 02.12.2014 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 20.08.2015. Comments awaited from

D/o C&PC.

Diire “1LJ
Minists
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Case No.:27/42/87-A1.C1/2014 Party Name:INTERNATIONAL Meet No/Date: 16/87- Status: c&/
CONVEYORS LIMITED ALCI1/2015 Deferred
28.08.2015 -
34 HQ File :01/87/050/00368/AM15/  RLA File :03/94/040/00558/AM15/ Lic.No/Date:0310789415 'th
18.09.2014 R

Decision: A copy of application has been forwarded to D/o C&PC on 13.01.2015. Comments
awaited from D/o C&PC.

Case No.:23/36/87-ALC1/2014 Party Name:GRASIM Meet No/Date: 16/87- Status:
INDUSTRIES LTD., ALCI1/2015 Deferred G,L\
28.08.2015
~ HOQFile 01/87/050/00332: AM 15/ RLA File :34/24/040/00154/AM1 S/ Lic.No/Date: 3410040571 q
33 23.09.2014 o
Decision:  In response to D/L. dated 09.01.2015 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 25.06.2015. Comments awaited from
D/o C&PC.
Case No.:13/42/87-A1.C1/2014 Party Name:SERVEWELL Meet No/Date: 16/87- Status: 2
HOUSEHOLD APPLIANCES ALCI1/2015 Deferred g é‘,-k
28.08.2015 o
36 HOFile -01/87/050/00354/AM 15/ RLA File :24/24/040:00015/AM 4/ Lic No/Dare:241004 1595 ;!
30.09.2014
Decision: A copy of application has been forwarded to D/o C&PC on 13.01.2015. Comments
awaited from D/o C&PC.
Case No.:32/42/87-ALCI1/2014 Party Name:POLYGENTA Meet No/Daie: 16/87- Status:
TECHNOLOGIES LTD ALC1/2015 Deferred CL
28.08.2015 .
HQ File :01/87/050/00373/AM15/  :RLA File :03/95/040/00213/AM15/ Lic.No/Date:0310789866 '%_,
37 30.09.2014

Decision:  In response to D/L. dated 06.04.2015 issued by D/o C&PC, the firm had submitted its:
reply. a copy of which was forwarded to D/o C&PC on 06.07.2015. Comments awaited from
D/o C&PC.
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Case No.:33/42/87-A1L.C1/2014 Party Name: POLYGENTA Meet No/Dale: 16/87- Status:
TECHNOLOGIES LTD ALCI2015 Deferred

28.08.2015

HQ File :01/87/050/00374/AMI1S/ RLA File :03/95/040/00215/AM 15/ Lic.No/Date:03 10789868

30092014
Decision: A D/L No. 46011/7/2015-PC 11 dated 04.02.2015 was issued by D/o C&PC to firm.
This was followed by Reminder from DGFT on 30.04.2015 and 10.09.2015 giving 15 days time for
submission of information. Reply awaited from the firm.

P

Case No.:24/36/87-AL.CL/2014 Party Name:GRASIM Meel No/Date: 1 6/87- iStatus:
INDUSTRIES LT, ALCI/2015 Deferred Cﬂ/*
28.08.2015 | '
HO File :01/87/050/00333 AMI1S; RLA File :34/24/040/001 76/AM 13/ Lic.No/Date:34 10040622 ! "'ﬁ -
17.10.2014 I

Decision:  In response to /L. dated 09.01.2015 issued by D/o C&PC, the firm had submitted its
reply, a copy of which was forwarded to D/o C&PC on 25.06.2015. Comments awaited from D/o

C&PC.

Case No.:10/36/87-ALC1/2014 Party Name:VINY]. TUBES Meet No/Date: | 6/87- Status:
PVTLTD., ALCLH2015 Deferred 2 |2
28.08.2015 it
HO File :01787/050/00319°AMI157  RLA File :05/24:040.00272/AM 15/ Lic.No/Date:0510391723 ﬁ
22.10.2014

Decision:  In response to D/L. dated 09.01.2015 issued by D/o C&PC, the firm had submitted its

reply. a copy of which was forwarded to D/o C&PC on 28.07.2015. Comments awaited from 1)/o

C&PC,
Case No.:31/42/87-ALC1/2014 Party Name: VISEN INDUSTRIES  Meet No/Date: 1 6/87- Status:
LIMITED ALC1/2015 Deferred &
28.08.2015 P
HOQ File :01/87/050/00372/AM 15/ RLA File :03/95/040/00158/AM15/ Lic.No/Date:0310790488 jjﬂ —
22.10.2014

Decision: A D/L. No. 16011/10/2005-PC.1I dated 08.04.2015 was issued by D/o C&PC to firm.
This was followed by Reminder from DGFT on 17.06.2015 and 10.09.2015 giving 15 days time for
submission of information. Reply awaited from rthe firm.
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Case No.:34/42/87-A1.C'1/2014 Party Name: VISEN INDUSTRIES  Meet No/Date:; 16/87- Status:
LIMITED ALCLE2014 Deferred
28.08 2015
HO Fide 0187050700375 AMIS RLA File :0395040°:0038 7/ AMI1 5 [Lac, NoDate: 0310790486

22102014

Decision: A D/ No. 4601 1/1G2005-PCIT dated 08.04.2015 was issued by D/o C&PC to lirm.
This was followed by Reminder from DGET on 15.05.2015 and again 17.06.2015 giving |5 days
time for submission of information. Reply awaited from the lirm. Hence, the Committee decided to
isste Final Reminder to {irm giving 30 davs time o furnish reply. In case the reply is not received
within the stipulated period. the Committee would be constramed Lo reject the case

Case No.:35/42/87-ALC 12014 Party Name: VISEN INDUSTRIES  Meet No/Dale: 16-87- Status:
LIMITED ALCLZ2015 Deferred
28082015

HQ File 018705000376/ AM IS/ RLA File :03/95/040/00380/AMIS/ Lic,No/Date:03 10790487
22102014

Decision: A XL No. 4601 TO02005-PC T dated 08.04.2015 was issued by Dio C&PC to firm.

This was followed by Reminder from DGFT on 15.05.2015 and again 17.06.2015 giving 15 days

time for submission of information. Reply awaited from the firm. Hence, the Committee decided o

issue Final Reminder to firm giving 30 days time to furnish reply. In case the repiy is not received

within the stipulated period. the Committee would be constrained to reject the case.

Case No.:$1/42/87-A0L.C12004 Party Name:MANALL Meet Noate 16 87- Status:
PETROCHEMICALS EINITED ALCI 2015 Deferred
28.08.2015

HQ File :01:87°050/00382 AM S RLA Ile (04 24040:00 184 AMIS0 Lic No/Date: 0410159660

310.2014
Decision:  [n response to DAL dated 01.07.2015 issued by D/o C&PC. the firm had submitted its
reply, a copy of which was forwarded (o D/o C&PC on 20.08.2015, Comments awaited from D/o
C&PC.

Case No.:5/47/87-ALC1/2014 Party Name: ASHLAND INDIA Meet No/Date: 16/87- Status:
PRIVATLE LIMITED ALCI201S8 Deferred
28.08.2015

HO File :01°87/050/00:29 AN IS RLA File (039404000688 AM 150 Lic No'Date:03 10790672
L2004

Decision:  In response to /L dated TT.03 20105 issued by D/o C&PC. the {irm had submitted its
reply. a copy ol which was forwarded to 130 C&PC on 22.07.2015. Comments awaited from 1)/o
C&PC.

(Le-
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Case No.:5/38/87-A1.C1°2014 Party Name:SHAKUN Meet No/Date: 16/87- Status:
POLYNMERS LIMITED ALCH2005 Deferred
28.08.2013

a6 HO File :0URT030/00340 AN RILA File -34/24/040/00 195 AMITAD LaceNo/Drate: 3410040654

05112004

Decision: \ copy of application has been lorwarded to D/o C&PC on 29.06.2015. Comments
awaited rom D/o C&PCL

Case Nood/4287-ALC 12004 Party Name NEXGEN Moeet No/Dare: 16/87- Status:
FLUOQROGPOIYMERS PN LT ALCT201S Deferred
2808201
PO File (018705000 383 AM | 3 RLLA File :0524/040/0031 2/AMI3/, Lic No/Date:03 105391863
O3 112014
Decision: A D/L No. 4601 1/9/2013-PC.1 dated 11.06.2013 was issued by Dio C&PC to lirm
Ihis was followed by Reminder from DGEFT on 29.06 2015 giving 15 days time for submission ol
information. Reply still awaited from the firm. Hence. the Committee deeided to issue another
Reminder to firm giving 30 dayvs time for submission of informatton

Case Noo4d4387-ALCT2014 Party Name: SANGIR PLASTICS PVT. Meet No/Date: 1 6/87- Status:
LD ALCT2015 Approved
28.08.201 8

HO File -0 18 Z030/00396 AN TS REA File (03930400 1000/ AN T Lic.No/Date: 310790828
071020104

Decision: As per the written comments furnished by the Dio C&PC vide their OM No,
1601 1/33/2015-PC 1 dated 24.08 2015, the Committee approved following adhoc norms:

EXPORT I'TEM QTY IMPORT ITEM . QTY
Articles/Pipe made of PVDI I kg PVDF Granules .03 Kg
Articles/Fitting made of PVDI fi ke | PVDI Granules | 1.03 Ky

RLA may take consequential action as per Policy / Procedures.
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Case Nog TAARR7-ALCT2014 Party Name MARPOL PV Meet No/Date:16/87- Status: ﬂ.’
= L [
LIMITED ALCT/20153 Deferred ~
28082013 f:
HO File (0187050004 LI ANTAT REA File (17/240G40/00 TOTAM IS Lic No/Date 710003967 ‘,A

67112014

Decision:  In response to D/L dated 16.06.2013 Issued by Dio C&PC. the firm had submitted its
reply. a copy ol which was forwarded to D/o C&PC on 20.08.2015. Comments awaited from
Dfo C&PC,

Case Noc2404287-ALC1/ 2014 Party Name:WACKER Meet NoDate: 1678 7- Status: £
METROARK CHEMICALS PV hLC200 3 Detferred "-4";:
I ] 28.08.2001 >
HO File :0L/8 703000303 AN TS RLA File :0224/040/001 37/ AM L3S LicNo/Date: 0210205142 %
1112014 )

Decision:  In response to /1 dated 02.03.2015 issued by Dfo C&PC. the [irm had submitted its
ceply. a copy of which was forwarded to Dio C&PC on 28072015 Comments awaited from
D/o C&PC.

Case No:1oMVET-ALCI1/2015 Party Name:ESTEEM Meel No/MDate16/87- Status: C A
INDUSTRIES PV LTI ALCHE01: Deferred o
28.08.20153 ;
HO Fite 01870300068/ AN IO REA File (172280400000 TR AN LTSS Lie No/Dute: 1710003970 {ﬁ
12,11.2014 *
Decision: A copy ol application was forwarded to /o C&PC on 16.06 2015, Comments awaited

from Dio C&PC

Case No 18/ 10/87-ALC1/2015 Party Name: ESTEEM Mecet NofDate: [6/87- Status:
INDUSTRIES PN LT, ALCT2005 Deferred (]
28.08.2013

O File 00 87/030/0014 1 AN Lo RLA Fite (17/24040/000 LHAMIAS Lic. No/Date: 1710005969 L_
12.11.2014 I

Decision:  The Committee noted that the copy of application placed under para 4.7 of HBP 15 sull

awaited rom RLA. Hence. it was decided to call for appheation from RLA. Goa and firm for

[urther consideration
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Case No 1 7/45/87-ALC 12014 Party Name: POLYTTLL Meel No/Date: 16/87- Status: ("_
FECTHNOLOGIES PV LTD ALCI1/2015 Deferred =
28.08.2015 "‘
FIO File :0 1L 87/050/004 17 AMISS RLA File 342404000174 AMI1S5/ Lic. No/Date: 34100400678 %.,
13.11.2014
Decision: A copy of application was forwarded 1o Dio C&PC on 03.02.2015. Comments awaited
from /o C&PC,
Case No IH/A45/87-A1LC1/2014 Party Name:SHAKUN Meel No/Date: 16/87- Status: P
POLYMERS LIMITED. ALCH2012 Deferred
28.08.2013 _
FIQ File 01 870530/0041 8/ AM LA RLA File 34020040002 10/AN 1530 Lic No/Date: 34 1004068 1 Iir.'
13.11.2014

Decision: A copy of application was forwarded to /o C&PC on 03.02.2015, Comments awailed
from Dio C&PC,

Case No46/42/87-A1LC 2014 Party Name: VIKAS GEOBALONE Meet No/Date: 16/87- Stadus: ”
LIMITED ALCT2015 Delerred { {!{
28.08.2015 |
HOQ File :01/87/050/00387/ AM 1A RLA File :0324040/00338/ANM 150 Lic.No/Dale: 0310391942 ,{, |
14112014 )_1_
Decision:  In response to D/L dated 17.02.2013 issued by Dfo C&PC. the firm had submitted its
replv. a copy of which was forwarded to D/o C&PC on 16.06.2015, Comments awaited from
Dio C&PC.
Case No.:9/42/87-ALC12014 Party Name:MRC TCLEAN Meet No/Date: 16/87- Status: » |
SYSTEMS PRIVATE LIMITEL ALCL2015 Deferred ( Lk
28082015
FO File -0 H87/050/00350/AM LA RLA File /0920040000439 AN 150 Lic No/Date: 0910061249 '.?
[7.01.2004 i
Decision:  In response o D/L dated [3.02.2015 issued by D/o C&PC. the firm had submitted its
reply. a copy of which was forwarded 0 Dio C&PC on 15.05.2013. Comments awaited from
D/o C&PC.
Case No.:7/42/87-AL.C1/2014 Party Name: SHRINATIH FLEX] Meet No/Dale: 16/87- Status: G A
PACK PV LLTD ALCH2013 Deferred R
28.08.2015
HO File :0US7050/00348 AMIS. RLA File (092404000084 AM LSS Lic.No/Date: 0910061282 {J[ﬂ
200112014 - Lk

Decision: A copy ol application was forwarded o Dio C&PC on 153.01.2015 and again on
16.06.2015. Comments awaited from 1)/o C&PC.

\




Case No.:8/47/87-ALC1/2014

HOQ File :01/87/.050/00432/AM 15/

Decision:

Party Name: VISEN INDUSTRIES
LIMITED ALCI2015

28.08.2015

RLA File :03/95/040/00388/AM 1 &/
24.11.2014

Meel No/Date: 16/87-

Lic.No/Date:0310791349

Status:
Deferred —t

A D’L. No. 16011/10/2005-PC.11 dated 11.06.2015 was issued by Dio C&PC to firm.

This was followed by Reminder from DGEFT on 08.07.2015 giving 15 days time for submission of

information. Reply stll await

Case No.: L/S1/87-ALC1/2014

HQ File -01/87:050/004 75/ AM 1 5/

Decision:

ed from the firm.

Party Name: AV ADDITIVES
PRIVATE LIMITED ALCT2015

28.08.2015

RLA File. 0924/040:00025/ AM 15/
25.11.2014

As per the written comments furnished by the D/o C&PC vide their OM No. ‘Th“

Meet No/Date:16/87- Status:

Approved ke

Lic. No/Date: (0910061304

I[/".

4601 1/41/2015-PC.11 dated 24.08.2015, the Commitice approved following adhoc norms:

_ EXPORT ITEM
9 |Filler Master Batch (P.I)

L7l

IMPORT ITEM

Relevant polymer such as
polyethylene

QTY
I kg

Calcium Carbonate

Polyethylene wax

'RLA may take consequential action as per Policy / Procedures.

Case No.224/47/87-ALC1/2014

s HQ File -01/87/050/00448 AM 15/

Decision:

from D/o C&PC.

Party Name:PATTU INDUSTRIES Meet No/Date:16/87-

ALCL2015
28.08.2015

RLA Fite :25/24/040/00002/AMI15/ Lic.No/Date: 2510004377

28.11.2014

QTY
0.2550 kg

[ 0.7550 kg
[ 0.0100 kg

Status: -
Deferred L

A copy of application was forwarded to D/o C&PC on 17.02.2015. Comments awaited




Cuase No 164587-ALC 12014 Party Name EASTMAN Moot No/Date: 16/87- Status: ‘ay,
RECLAMATIONS ALCEH2013 Approved o
28.08.2015

HO File 01787050004 1o/ AM YA REA File -30/24/040000003 8/ AMES Lic No/Date: 3010105249
02.12.2014

Decision: As per the written comments furnished by the DIPP vide their letter No. b
7/342015-TSW dated 26 08 2013, the Committee approved following adhoc norms: i
| EXPORTITEM —| QTY ~ IMPORTITEM | QTY
Reclaim Rubber Butyl I 3.00.000 | I Used Butvl Tubes cut in two I 3.00.000 kg
g separate pleces ,
ol | 2. Rubber Processing Oil !T)_()()() kg
3. Reclaiming Agent 14500 kg
4. Pine Tar Oil  le000ke
| 5. Rosim/Resin B E--().()()O kg 7

RLA may take consequential action as per Policy / Procedures.

The above recommendations are subject to NOC from Ministry of Environment & Forests

(MOEF)Z Llleat o cp 2aSes Orplotad St

:i
KH =

Case NosI38R7-ALCT12014 Party Name: VISEN INDUSTRIES  Meel No/Date: 16/87- Status:

LIMITIED ALC12015 Deferred @)
28.08.2015 T
HLO File :01/87:050/00 336/ AMIS REA File :03/93/040/00022 AN 1A LicNo/Date:0310791630 5
62 03.12.2014 _ ¥ A
Decision: A D/L No. 4601 1710/2005-PC.IT dated 08.04.2015 was issued by Do C&PC to firm,
[his was followed by Remiinder from DGET on 15052015 and 10.09.2015 giving 15 days time for
submission ol information. Reply awaited [rom the lirm.
Case No.:3/38/87-ALC1/2014 Party Name: VISEN INDUSTRIES  Mect No/Dale: 16/87- Status: [»’-
LIMITED ALCL2015 Deferred uﬂ
28082013
HO File 018703000338/ AMI 5 RILA File :03/95/040/0062 1AM LIS Lic No/Dale:0310791640 ﬁrk
03122014 ; *

Decision: A D/L No. 4601 1/10/22005-PC.IH dated 11.06.2015 was issued by Do C&PC to firm.
Ihis was followed by Reminder from DGFT on 08.07.2015 giving 15 days time for submission ol
mformation. Reply awaited from the firm. Henee. the Committee decided (o issue another Reminder
to firm giving 15 days time for submission of information.
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Case No:4/H45/87-A1LC12014 Party Name: VISEN INDUSTRIES - Meet No/Date:16/87- Status: L'_ L
LIMITED ALCI/2015 Deferred h
28.08.2015 _
HO File (01 87/030/004040 AN S REA File (0393040000368 ANMI1S Lic No/Date:03 10791638 L(’m
03.12.2014
Decision: A D/L No, 4601 1/102005-PCI dated 11.06.2015 was issued by D/o C&PC to firm. 1t
was decided by the Commiltee 1o issue a Reminder o firm giving 15 days time for submission ol
mlormation.
Case No s 10/A7/87-ALC1I2014 Party Name VISEN INDUSTRIES - Meet No/Date: 16/87- Status: P, ?
LIMITED AMLCL2015 Deferred -
28.08,.2015 )
7
HEO File (0L 87/030/004 34 AN 1S RLA File :0395/040/0060 20 AN TS Lic No/Date:031079164 | v‘:ﬁ_
03.12.2014 ;
Decision: A DL No. 4601 17102005-PC I dated 11,06.2015 was issued by Dio C&PC o firm.
[his was followed by Reminder from DGEFT on 08.07.2015 giving 13 days time for submission of
information. Reply awaited from the firm, Hence. the Committee decided to issue another Reminder
o firm giving 15 days time for submission ol mformation
Case No:S/HSBT-ALCI201 Party Name: VISEN INDUSTRIES  Meet No/Date: 16/87- Status: (> /
LIMITED ALC1/2013 Deferred
24.08.2013 F
HO File -01/87/050/00405 AMI1 S REA File 0393040007 18/ AMISS Lie Na/Date: 3 10791698 "?h
04.12.2014 L
Decision: A VL No. 4601 H/16:2005-PCIT dated 11.06.2013 was issued by D/o C&PC o firm.
Fhis was Tellowed by Reminder from DGET on 08.07.2015 giving 15 days time for submission of
intormation. Reply awaited rom the firm. Hence, the Committee decided tossue another Reminder
to firm giving 15 days time for submission of mformation.
Case No.:13/47/87-A1L.CL2014 Party Name: MULTIBASE INDIA - Mect No/Date:16/87- Status: e
LIMITED, ALCL/2015 Deferred A
28.08.2015 r‘
FIO File :01/87/050/00437/AMLS) RLA Fite :03/95/040/00768/ AM IS/ Lic No/Date:03 107914993 [
15.12.2014 q"
Decision: A copy ol application has been forwarded to Yo C&PC on 15.07.2015. Comments

awared from Dio C&PC,

—\
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Case No.:3/48/87-ALC1/2014 Party Name:GRP 1.1} Meet No/Date: 16/87- Status: ( Z 2
ALCI1/2015 Deferred
28.08.2015
HO File :01/87/050/00452/AM 15/ RLA File :03/94/040/00738/ANM | 5/ Lic. No/Date:03 10791999
68 15.12.2014

Decision: A D/L No. 7/51/2015-TSW dated 26.03.2015 was issued by DIPP (o firm. This was
followed by Reminder lrom DGFT on 15.05.2015 and 10.09.2015 giving |5 days time for,
submission of information. Reply awaited from the firm. '

Case No.:5/46/87-ALC1/2014 Party Name:INDIAN OXIDES &  Meet No/Date: 16/87- Status: (/_' i
CHEMICALS LIMITED ALCI1/2015 Deferred U
28.08.2015 3
HQ File :01/87/050/00424/AM 157 RLA File :31/83/040/00207/AM 15/ Lic.No/Date:3! 10065149 f"_.
69 18.12.2014 -

Decision: A D/L No. 46011/47/2015-PC.11 dated 11.08.2015 was issued by D/o C&PC to firm.
It was decided by the Committee to issue a Reminder to firm giving 30 days time for submission of
information.

Case No.:6/48/87-ALC1/2014 Party Name:BAYER Meet No/Date:16/87- Status:
MATERIALSCIENCE PVT. LTD., ALCI/2013 Approved C_O—/
28.08.2015 ‘
HQ File :01/87/050/00455/AM 15/ RLA File :03/94/040/00842/AM 15/ Lic.No/Date:0310792181
19.12.2014 ™

Decision: As per the written comments furnished by the D/o C&PC vide their OM No. _'r\
46011/39/2015 dated 26.08.2015, the Committee approved following adhoc norms:

i EXPORT ITEM QTY | IMPORT ITEM . QTY |
fDesmodur N 75 (Aliphatic| 1 kg | 1. Hexamethylene Di-lsocyanate 0.7 kg |
JU | Polyisocyanate) (Desmodur - H)
2. Pivalic Acid " 0.005 kg
3. Triethyl Phosphate [ 0.001 kg
4. Methoxy Propyl Acetate L0123 kg
5. Xylene 0124 kg

RLA may take consequential action as per Policy / Procedures.
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Case No.:12/45/87-ALC1/2014 Party Name:IMAGE LABELS Meet No/Date: 16/87- Status: CQ,\
PVTLTD . ALC172015 Deferred
28.08.2015 -
HO File :01:87/050°00412:AMES: RLA File :07:24/040:00339/AM15/ Lic NofDate:0710107263 &
71 23.12.2014

Decision: A I)/l. No. 46011/43/2014-PC.1N1 dated 01.07.2015 was issued by D/o C&PC to firm.
This was followed by reminder from DGFT on 03.08.2015 giving 15 days time for submission of
information. Reply awaited from the firm.

Case No.: 1/45/87-AL.C1/2014 Party Name:INDO RAMA Meet No/Date: 1 6/87- Status:
SYNTHETICS (INDIAYLTD ALCI1/2015 Deferred

28.08.2015 i

HQ File :01:8770500000 L ANTS, RLA File :50/24:040:00016:AM 15/ Lic.No/Date:5010002175
72 26.12.2014

Decision: A D/L No. 46011/58/2012-PC.11 dated 05.06.2015 was issued by D/o C&PC to firm. It
was decided by the Committee 1o issue a Reminder to firm on 08.07,2015 giving 30 days time for
submission ol information. Reply awaited from the firm.

Case No.: 10/45/87-ALCL201 4 Party Name: VIKAS GLOBALONLE Meet No/Date: 16/87- Status:
LIMITED ALC12015 Deferred C&\
28.08.2015
HQ File :01/87/050:00410/AMI15/  RLA File :05/24/040/00449/AM15/ Lic.No/Date:0510392618
73 30.12.2014

Decision: A D/L. No. 46011/43/2014-PC.11 dated 01.07.2015 was issued by D/o C&PC to firm. It
was decided by the Committee to issue a Reminder to firm giving 30 days time for submission ol

information.
Case No.:10/48/87-A1L.C1/2014 Party Name:DSM INDIA PVT. Mecl No/Date:16/87- ‘Status:
LD ALCI/2015 Deferred CL
28.08.2015
74 HQ File :01/87:050/00459:AMIS/ RLA Tile :31/83/040:00208’'AM 1S/ Lic No/Date: 3110065161 %
31.12.2014

Decision:  In response to D/L. dated 03.06.2015 issued by /o C&PC, the firm has furnished the
required information and the matter is under consideration by D/o C&PC.

-
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Case Noc LYSU/87-ALCLI/2Z014 Party Name:REX Meet No/Date: 16/87- Status: ,f'flr-l
POLYEXTRUSION LIMITED, ALC1:2015 Deferred -
2%.08.2015 )
ol
HO File :01/87:050/ 00478/ AMIS. RLA File :31 83040000206/ AMIT3/ Lic. No/Date: 3110065166 **i[.
30.12.2014 #

Decision: A copy ol application was forwarded to D/o C&PC on 13.03.2015. Comments awaited
from Dio C&PC

Case No.:2/46/87-ALC1/2014 Party Name:MANALI Meet No/Date: 16/87- Status:
PETROCHEMICALS LIMITED ALCI1/2015 Approved
28082015

HO File :01/87/050/00421/AMIS, RLA File :04/24040/0021 3/ AMI S Lic No/Date: 04101539950

01012015
Decision: As per the written comments (urnished by the D/o C&PC vide their OM No. f
46011/112/2013-PC 11 dated 21.08.2015. the Committee approved following adhoe norms: fﬁ" =
! EXPORT ITEM QTY IMPORT ITEM [ QTY
Empeyol E1000 [ kg | Propylene Oxide 0.894 kg |
| Empeyol 2151000 o , ' '
| pes 1 Sodium Acid Pyro Phosphate/ D1 | 0.014 kg
! i Sodium Hydrogen Pyvro |
| | Phosphate | |
’RLA may take consequential action as per Policy / Procedures.
T R N e R i |
Case No:2147/87-ALC1/2014 Party Name:MACRQ POLYMERS  Meel No/Date:16/87- Status: .
P.LTD ALC1/2015 Deferred e
28.08.2015
HQ File :01/87/050:00445/AM 1 5 RLA File :08:24:040/00376/AM 15/ Lic. No/Date:0810134245 @
05.01 2015 ‘T"\ -

Decision:  In response to [/L dated 11.05.2015 issued by D/o C&PC. the firm had submitted its
reply. a copy of which was forwarded to D/o C&PC on 28.07.2015. Comments awailed from
Dio C&PC.
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Case No.:22/47/87-ALCI1/2014 Party Name: MACRO POLYMERS  Meet No/Date: 16/87- Status: .-“'1
P LTD. ALC172015 Deferred \
28.08.2015 )
L. HO File :01/87:050:00446:AM 15 RLA File -0824:040:00379/AM 15/ Lic. No/Date: 0810134260 .1"]:
8 06.01.2015

Decision:  In response to /1. dated 11.05.2015 issued by D/o C&PC. the firm had submitted 1ts
reply. a copy ol which was forwarded to D/o C&PC on 28.07.2015. Comments awaited from
Do C&PC.

Case No.:6/HAS/BT-ALC172014 Party Name:PALMETTO Meet NosDate: 16:87- Status: _./"Ir’
INDUSTRIES (INDIA)Y PV ALCH2015 Deferred A
1.IMITED 28082015 ‘a
h
H File (017 87:050:00406:AMI57 RLA File :04/24:040/00245/AM IS/ Lic. No/Date:04 10159985 :f\
79 07.01.2015

Decision: A D/L No. 46011/84/2012-PC 1 dated 17.07.2015 was issued by 1Yo C&PC 1o firm,
This was followed by Reminder from DGFT on 08.07.2015 and 31.08.2015 giving |5 days time for
submission of inlformation. Reply still awaited trom the firm.

Case No.: 11/48/87-ALC12014 Party Name:DSM INDIA PVT Meet No/Date: 16/87- Status: iy
LTD ALCI12015 Deferred X
28.08.2013 £ h

HO Fike -01:87/030/004600AM IS, RLA File (31783/040:00222:AM15 LicNoDate: 3110065177

Bl

07.01.2015

Decision:  In response to D/, dated 03.06.2015 issued by D/o C&PC, the firm has furnished the

required information and the matter is under consideration by /o C&PC.

Case No.:5/12/87-AL.C1/2015 Party Name: WELSET PLAST Meel No/Date: 16/87- Status: P

EXTRUSIONS PVTLTD ALC1:.2015 Approved L L

28.08.2015

HO File ;0187050700 102/ AM 16/ RLA File :03/95/040/00767/AM 15/ Lic No/Date:(03 10792800 4
09.01.2015 h

Decision: As per the written comments furnished by the D/o C&PC vide their OM No.

46011/57/2013-PC 11 dated 24.08.2015, the Commitiee approved following adhoc norms:

AT EXPORT ITEM | QTY IMPORT ITEM | QTY

PVC Compound| 1kg | PVC Resin | 0.1500 kg
Commeercial Grade PDC|

I 1 [P, N S— ;) [
l674 /\ﬂalural _ Plastisizers (DOP) . 0.0900 kg
! - Antimony Trioxide 0.7400 kg
Stabilizers | 0.0200 kg

RLA may take consequential action as per Policy / Procedures. .
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Case Noa412/87-ALCT20 LS Party NameMULTIBASE INDIA - Meet No/Date: 16/87- Status: ( ",-'
LIMITED ALC1/20135 Deferved =
28.08.2015 A
g7 MO File 0DR7050/001 0 ANTTO REA File 0393040008 31 ANMES Lic No/Dare: 03 10792864 ‘iﬁ‘l
13012015 =
Decision: A copy of application has been Torwarded to Do C&PC on 28.07.2015, Comments
awaited rom Dio C&PC,
Case No:2A12/87-ALCT/20H5 Party Name:SLGROLUP INDIA Meet No/Date: 16/87- Status: a4
LIMITED ALCIR2013 Deferred 4
28082015
g3 HO File :0187/050/G0099 AN 16 RLA File 3/05/040/00633/ AMISS LicNo/Date: 0310792913 A
14012013 —th
Decision: A copy ol application has been forwarded to D/o C&PC on 27,08 2015, Comments
awaited rom D/o C&PC,
Case No:2A487-ALC12014 Party Name VISION PRODUCTS  Meet NodDate: 1 6/87- Status: @
(PyLTD ALCT200 Deferred
28082015 ¢
FLO File 01 87/030/00398 AN | > Ri.A File :3424/040/00258/AMI1 30 Lic No/Date: 3410040873 IT'
16H.01.2015 .
$4 o : = : e
Decision: RLA, Vadodara and lirm were requested vide letter dated 18.02.2015 and reminder
dated 17.06.2015 to furnish 4.7 application expeditiously. Application awaited from RLA.
Vadodara and firm. The Committee decided to issue final reminder giving 30 days time to furnish
reply. In case the reply is not received withm the stipulated period. the Committee would be
constrained to reject the case
Case No3A/8T-ALOE2014 Party Name: VISION PRODUCTS  Meet No/Date: 16/87- Status: I.fJ ."'-
() LTD ALCH2015 Deferred —t
28.08.2013 p
HQ File :01/87O30/0039% AM IS RLA File 3424640000237/ AM IS Lic No/Date: 3410040875 ‘ﬁ.
- 16012013 L I
i
Decision:  RLA. Vadodara and [irm were requested vide letter dated 18022015 and 17.06,2015

to furnish 4.7 application expeditiously. Application awaited from RLA, Vadodara and firm. The
Committee decided to issue final reminder giving 30 days time to furnish reply. [n case the reply is
not recetved within the stipulated period. the Commuittee would be constrained to reject the case.

L
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Case No.:17/51/87-A1.C1/2014 Party Name:VISION PRODUCTS  Meet No‘Date: 16/87- Status: &
(PMLTD ALCI2013 Deferred
28 082015
HO File :01/87/050/00482/AM 157 RLA File :34/24/040/0026 1/AMILS/ Lic.No/Date:3410040874 ii
16.01.2015

Decision:  In response to [)/1. dated 10.06.2015 issued by 3/0 C&PC. the firm had submitted its
reply. a copy ol which was forwarded to 1)/0 C&PC on 28.07.2015. Comments awaited from
1D/o C&PC.

Fal
Case No.: 1/49/87-ALCI1/2014 Party Name:JI PLASTALLOY Meet No/Date:16/87- ‘Status: {“f}
PVT. LTD.. ALCI2015 Deferred ol
28.08.2015 {
HO File :01/87/050/00461/AM 15/ RLA File :15/24/040/00019/AMI5/ Lic.No/Date; 1510022049 g '3 -
23002015
Decision: A copy of application has been forwarded to D/o C&PC on 02.03.2015. Comments
awaited from D/o C&PC.
Case No.:18/51/87-A1.C1/2014 Party Name: VISION PRODUCTS  Meet No/Date. 16/87- Status: ;P ;’/-
(PYLTD ALCI/2015 Deferred L
38082015 :
HOQ File 201/ 87:050:00483/AM 137 RLA File :3423/040°00265/AMISS Lic. No/Date: 3410040002 Erfl
27.01.2015 N
Decision:  [n response to /1. dated 10.06.2015 issued by D/o C&PC, the firm had submitted its
reply. a copy of which was forwarded to D/o C&PC on 28.07.2015. Comments awaited from
D/o C&PC.
Case No.:1/12/87-ALC1/2015 Party Name:SI GROUP INDIA Meel No/Date16/87- Status:
LIMITED ALCI1/2015 Deferred
28.08.2015 C’l/\
HOQ File :01/87:050:00098/AM167/  RI.A File :03/95/04¢C 00886/ AM 15/ Lic.No/Date:0310793292 6
27.01.2015

Decision: A copy of application has been forwarded to D/o C&PC on 27.08.2015. Comments
awaited from /o C&PC.
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Case Noc T H5187-ALC12004 Party Name BALATL AMINES Moeet No/Date: 16/87- Status: A
LINITTED ALCTT200A Detferred \
8082015 Py
FLO Frle SO LS00 79 AN |3 RELA File (3183040002310 AMIAD Lice No/Date: 31 10006323 E
28.01.2013 il
Decision: A D/ No. 4601 1/442010-PC L dated 14.08.2015 was issued by Dio C&PC 1o firm,
It was dectded by the Committee (o issue a Reminder to firm giving 30 days time for submission of
information.,
Case Nos1/46/87-ALC 172014 Partv Name: Rk RECUAIN AND  Meet No/Dale:16/87- Status: J',(
RUBBER PRODUCTS PVT LT ALCIA2013 Deferred .
28.08.20105 ’LI"|
[
FICQ Frle (01870500004 207ANT TS REA File 342440002840 AN TS Lie No/Date: 341004049 14 at |
29.01.2015
Decision:  RLA. Vadodara and fiem were requested vide letter dated 27.02.2015 and 17.06.2015
to furnish 4.7 application expeditiously. Application stith awaited from RLA, Vadodara and firm
However. the (irm vide ¢-mail dated 22.06.2013 has stated that the subject Advance Authorization
was issued 1o therr on repeat basis, hence there is ne need 1o fix norms lor the subject Advance
Authorization.
[he Committee considered the request of tirm and it was observed that the import item
“Used Rubber Tubes Cut into two preces without valves standard (Scrap Butyl Tube)™ comes under
Restricted category, hence every time the firm applied for that import item. concerned RLA will not
issue the subject Advance Authorization on repeat basis and they have to forward a copy of
application to DGHT(Hgrs.) for fixation of adhoc norms.
In view of above. the Committee deaided to again call for 4.7 application from RLA.
Vaodara and firm, Hence, REAL and firm were again requested vide letter dated 10.09.2015 giving
13 davs time for submission of information. Reply awaited from the firm.
Case Noc: /Y87-ALCI20E8 Party Name:GALA SHRINK I SMeet NoDate: [6/87- Status; I
ALOT200S Delerred A |
28082013 -
HO File 018703000033 AM 16 RLA File 3940040000843/ ANMIAS Lic No/Date:03 10793430 )

30.01.2015

Decision:  In response to DAL dated 21.07.2015 issued by D/o C&PCL the firm had submitted its T\
reply. a copy of which was forwarded to Dio C&PC on 20.08.2015. Comments awaited from
Dio C&PC.
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Case No.:28/4/87-A1L.CI1/21NS Parly Name KAYGEE-LOPAREX  Meet No/Date:16/87- Status: I.-'/ﬁ.f"
INDIA PNTLTD ALCT2013 Approved L
2R.08.2015
HO File :01:87/0530:00032: AM 16 RLA File :03:94040:0 104 1AM 5/ Lic. No/Date:03 13793496 L
7020 A
02.02.2015 4
Decision: As per the written comments furnished by the D/o C&PC vide their OM No.

4601 1/160/2005-PC-11 dated 21.08.2015. the Committee approved tollowing adhoc norms:

EXPORT ITEM QTY IMPORT ITEM . QTY
3 .S?Iiconc Coated _ l’olyslcr- | kg K Polyster Film 23 Microns +/- " 1.0500 kg
Film (Release laners) 23 10%

Microns +/- 10% 2. Silicone Polymers " 0.0090 kg

3. Catalyst for Silicone | 0.0006 ke
| 4. Cross Linker for Silicone 1 0.00108 kg |
RLA may take cnnscqucntiél action as per Policy; / Procedures. - .
Case No.:32/4/87-ALC1/2015 Party Name:VISEN INDUSTRIES  Meet No/Date:16:87- Status:

LIMITED ALCL20105 Deferred
28.08.2015

HOQ File :01/87/050:00036: AM16: RLA File :03795/040/0086 1’'AMI15/ Lic No/Date: 0310793489

o4 (02.02.2015
Decision: A D/L No. 46011/10/2005-PC 1l dated 11.06.2015 was issued by D/o C&PC to firm.
This was followed by Reminder from DGFT on 08.07.2015 giving |5 days time for submission of
information. Reply awaited from the firm. Hence. the Committee decided to issue another Reminder
to firm giving 15 days time for submission of information.

o &

Case No.:1/51/87-ALC172014 Party Name. WACKLER Meet No/Dale: 16787- Status: F
METROARK CHEMICALS PVT  ALCI72015 Deferred -
LT 28.08.2015
g5 HOQ File :01:87/050/00466/AM 15/ RLA File :0224:040:0021 27AM 57 Lic No/Date: 0210205507 _‘1
03.02.2015 o

Decision: A copy ol application has been forwarded to D/o C&PC on 13.03.2015. Comments
awaited from D/o C&PC.




A
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Case NoSSU87T-ALCL2014 Party Name: COLORPLAST Meet No/Date:16/87- Status: £ 8
SYSTEMS PAVELITD ALCIH201 5 Deferred e

28.08.2015

O File (018705000470 AM IS RLA File :03/23040/00300/AM 13/ Lic No/Date:05 10393096 €
(5.02.2015 g,

X Ear ‘ P . ) z p ; . . ™
" Decision: A DL No. 1601 1/80:2008-PCIE aaied 11062013 was issued by Dio C&PC to firm,

I'his was followed by Reminder from DGET on 29.06.2015 giving 15 days time for submission of

information. The firm vide letter dated 08.07.2015 requested to grant them one month meore time for

submission of information. The Committee considered the request of [irm and decided to grant them

one month time. i.¢. upto 08.08.2015 for submission ol requisite information.

Case No.:7/2/87-A1LC 172015 Party Name:DSM INDIA PV Meel No/Date: 16/87- Status: il

LTD

g7 HQ File :01/87:050/00492/AM 1 5 RELA File :30/83/040/00237/ AM 15

Decision:

ALCLHZ2015
28082013
Lic. No/Date:31100603250

05022015

Deferred

In response to D/L dated 13.08.2015 issued by Dio C&PC. the {irm vide its letter dated

17.08.2015 lurnished the information. The matter s under consideration by the Dio C&PC.

Case No:31/4/87-ALCI1/2015 Party Name:L1LOY D
INSULATIONS (INDILA)
LINMITED

gy HQ File (018703000035 AM T 6 REA File (03930400007 1 3/AMIS

Decision:
awatted lrom D/o C&PC

Case No4/51/87-ALCE2014 Party Name: ALOK INDUSTRIES

' 99 HQ File :0 18705000469/ AN 15/
Decision:
awailed from Do C&PC.

Case No. 24 4/87-A1L.C L2015 Party Name INTERNATIONAIL

CONVEYORS LINMITED

Lo HO File :01/87/030/00028/ AMI6/ RLA File :03/04/040/007 74/ AM 1 3

Decision:
awaited from D/o C&PC.

RLA File (032 3040/00493/AM | 5/

Status:
Deferred

Meet No/Date: 16/87-
ALCL22015
28082013

Lic.No/Dae: 0510793752
10.02.2013

A copy of application has been forwarded to Do C&PC on 06052015, Comments

Status:
Deferred

Meel No/Date:16/87-
ALCI2015
28.08.2015

Lic. No/Date:510393161
11.02.2015

A copy ol application has been forwarded to D/o C&PC on 13.03.2015. Comments

Meet No/Date:16/87- Status: i
ALCIZ2015 Delerred -L_ j -
28082015 s
Lic No/Date:03 10793872 !

13.02.2015

A copy of application has been forwarded o D/o C&PC on 06.05.2015. Comments

N
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Case No.: 1/48/87-AL.CL2014 Party Name:PORUS Meet No‘Date- 16:87- Stalus: '-Jt._
EABORATORIES PV LTD ALCE 2013 Deferred b=
28 082015
HO File :01/87:050/00430: ANMES: RLA File (09 24:040°006 10/ AMIUS e No Date: 0910061620 I

16022015 A?‘
Decision:  RLA. Hyderabad and firm were requested vide letter dated 13.03.2015 and 17.06.2015
to {urnish 4.7 application expeditiously. Apphication awaited from RLA. Hyderabad and firm
Hlence. the Committee decided to issue Final Reminder to firm giving 30 days time to furnish
reply. In case the reply is not reccived within the stipulated period. the Committee would be
constrained 1o reject the case.

Case No.:8/2/87-A1L.C1/2015 Party Name:DSM INDIA PV Meet No/Date: 16/87- Status: @IL
LT ALCL2018 Deferred
280820135 Q/
HO File :01:87050/00493 AMES RLA File :31/83:040:00240:AM 157 Lic No/Date 3110065283

16022015

Decision:  In response to 1/1. dated 13.08.2015 issued by D/o C&PC. the firm vide its letter dated
18.08.2015 furnished the information. The matter is under consideration by the D/o C&PC.

Case No225/4/87-ALCH2ZO1S Party Name INTERNATION AL Meet No/Date: 16.87- Status:

CONVEYORS LIMITED ALCI2015 Deferred '\._t'f \_

28.08.2015

HO File (018705000029 AM 160 REA File :03:94:040/00775 AMI30 Lic No/Date: 0310793948 5
18.02.2015 3 I

Decision: A copy of application has been forwarded to 1/0 C&PC on 06.05.2015. Comments

awaited trom D/o C&PC.

Case No.: 1/5/87-ALCI/2015 Party Name: ALOK INDUSTRIES  Meet No/Date:16./87- Status: o)
ALCE 2013 Deferred LT
28.08.2015

HO File /008703000042 AMI6 RLA File :0323040:00503°AMI ST Lic. No/Date:0310393338 \"
23.02.2015

Decision: A copy of application has been forwarded to Vo C&PC on 06.05.2015. Comments

awatted from D/o C&PC




Case No 2 22/4/87-AL.C12015 Party NameJ.LPLASTALLOY Meet No/Date:16/87- Stalus:
PV LT, ALCL2O1S Deferred
28082013
[os HO File :0DE7OS0G0026/ANMT60 RLA File 12/ 20040/0002 AN TS Lic No/Date: 510022045
24022013
Decision: A copy of application has been lerwarded 1o Dfo C&PC on 00.03.2015, Comments
awaited from Do C&PC.

Cuse Noo:3/4/87-ALCI2HH S Party Name:NENGEN Meet No/Date: 16/87- Stalus:
FLUQROPOLYNMERS PVT.LTD  ALCT/2015 Deterred

28.08.2015

Lic No/Date:053 103935062

25.02.2015

166 HQ File QUEZ050/00007/AMIGT  RLA File :0324/040/00366/ANM 15

Decision: A copy ol application has been forwarded to /o C&PC on 06.05.2015, Comments
awaited rom Dfo C&PC.

Case No s MY/87-ALCL2015 Party Name:GALA SHRINK FI Meet No/Date: 16/87- Status:
ALCL2015 Approved
285.08.2013

FIO File 0187030000340 AMIO)  RLA File (03940400107 3/ANM TS0 Lic No/Date:03 10794 140

250223013
Decision: As per the written comments furnished by the Dio C&PC vide their OM No,
4601168/ 2012-PC.11 dated 24 .08 2015, the Commiitee approved following adhoc norms:

b EXPORT ITEM L QTY IMPORT ITEM OTY
Cross Linkable| 1kg | Engage-8440 1O ke

Polvethvlene Compound
— | .
RLA may take consequential action as per Policy / Procedures.

Case No 16/S1/87-ALCL/201 4 Party Name:V KA POLYMERS  Meet Ne/Date: 16:87- Status:
PRIVATE LINMITTED ALCLZO0S Deferred
28.08.2015

[og HOQ File 01870300048 L/AMISS REA File (32/20040/00023/AMI S/ Lic No/Date: 3210077449
27.02.2015

Decision: A copy ol application has been forwarded to D/o C&PC on [3.03.2013. Comments
awaited from D/o C&PC.

0.



i

Case Moo 141 387-ALC 2008 Party Name: WINDSON Meel No/Date: 16/87- Status: £
CHENHCAL PNT.LTD ALOCT2003 Deferred I‘:

28082015
HO File O RS7030/0 1 200AN 16 REA File :A2240040/00034 AN TS0 Lic No/Date: 3210041453 (,\
0203201 e at

Decision: A D/L No, 4601 1/6472013-PCI dated 17.07.2015 was issued by D/o C&PC o firm.,
[his was foilowed by resunder from DGET on 310820135 giving 30 days time tor submission of

information. Repiv awaited from the firm

Case Nog23987-ALC 12005 Party Name IMPERIAL WATER Mee! No/Date: 16/87- Status:

PROOFING INDUSTRILES AlLCII2015 Deferred {
PARPLLTD 28.08.2013
HOQ File :0L87Q30/GG073 AN RLA File (0394040000930 AM T Lic No/Date: 03 10794339 (
04032015 -
Decision: A copy of application has been forwarded o Dio C&PC on 16.06.2015. Comments
awaited rom Dio C&PC
Case No2R/AY8T-ALCI2015 Party Name:ENPANDED Meel NaDate:16/87- Status: I"ﬂ'
POLYMER SYSTEMS PVT LT ALCT 200 Deferred { N

28082015 e

HOQ Fric 0L87/030/00080/ ANLEG REA File :0394040/01 1 TSIAMIAS Lic No/Date: (310794367

04032015 Je
Decision: A copy ol application has been forwarded to Dio C&PC on 16062015, Comments
awatted from Dio C&PC.
Case No6/M4/87T-ALCL2015 Party Name:MARUTT TECHNO Meet No/Date: 16/87- Status: {7/
RUBBER PYT.LTD ALCT2013 Deferred \ A

28082015

HOQ Frle OL87/050/000 10 AN O RLA File 05 2404300382/ AM IS Lic No/Date:03 10393483 l.h
05.03.201% ¥

Decision: A copy of application has heen forwarded to D/o C&PC on 06052015, Comments
awaited from Dio C&PC.

71
Case No.:229987-ALCL2015 Partv Name: INTERNATIONAL Mect NodDate: 16/87- Status: ;f )
CONVENYORS LIMITED ALCT2005 Deferred —
28.08.2015
HO Tile :0H87/030/0008 L/ANMIO RLA File ;0304040011 21AMIESS Lie No/Mate: 0310794419 %
2 ) -
09032015 gl

Decision: A copy ot application has been forwarded to D/o C&PC on 16.06.2015, Comments
awaited rom /o C&PC.
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(’ase No.:30/9/87-ALC1/2015 Party Name:INTERNATIONAL Meet No/Date: 16/87- Status:
CONVEYORS LIMITED ALCL/2015 Deferred
28.08.2015
HQ File :01/87/050/00082/AM16/  RLA File :03/94/040/01122/AM15/ :Lic No/Date:0310794429
09.03.2015
Decision: A copy of application has been forwarded to D/o C&PC on 16.06.2015. Comments
awaited [rom D/o C&PC.
Case No.:31/9/87-ALC1/2015 Party Name:INTERNATIONAL  Meet No/Date:16/87- Status:
CONVEYORS LIMITED ALC1/2015 Deferred
28.082015
HQ File :01/87/050/00083/AM16/  RLA File :03/94/040/01123/AM15/ [Lic.No/Date:03 10794430
09032015
Decision: A copy of application has been forwarded to D/o C&PC on 16.06.2015. Comments
awaited from D/o C&PC.
Case No.:2/2/87-ALC1/2015 Party Name:PLAST TECH %Meet No/Date: 16/87- Status:
ENGINEERING ALCI1/2015 Dreferred
28.08.20135
HO File :01/87/050/00487/AM 13/ RLA Tile :04:24/040/00296/AM 5/ Lic.No/Date:0410160274
11.03.2015
Decision: A D/L No. 46011/22/2013-PC.1I dated 05.08.2015 was issued by D/o C&PC to firm.
[t was decided by the Committee to issuc a Reminder to firm giving 30 days time for submission of
information.
Case No.:5/4/87-ALC1/2015 Party Name: PIONEER ‘Meet No/Date: 16/87- Status:
POLYLEATHERS PVT LTD ALCI1/2015 Deferred
28.08.20135
HQ File :01/87/050/00009%/AM16/ .RLA File :05/24/040/00571/AM15/ Lic.No/Date:(0510393570
13.03.2015

Decision: A copy of application has been forwarded to D/o C&PC on 06.05.2015. Comments
awaited from D/o C&PC.
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Case N /R32/87-ALC172014 Party Name METRO TYRIES Meet No/Date: 16/87- Status:
LINMITED ALCL2015 withdrawn
28082003
HO FHe 08703000485 AM 130 RLA File Lic No/Date: 3010103427
3023/040/00064 AN T A 16032015
 Decision: REA. Ludhiana vide letter No. Adv. 64/AM15/Lic/LDH dated 20.07.2015 has

©informed that the advance authorization was issued to firm on repeat basis (Adhoc Norms) in
terms of Para 4.7.1 of HBP Vol [ vide decision taken by NC inits Meeting No. 22/AM14 held on
04.09.2013 (Case No. 2/19/87-ALC1/2013) in respect of Advance Authorization No, 3010094242
dated 30.05.2013

In view of above RLA s letter. the Committee decided (o withdraw the case.

Case Noo:2/4/87-ALC112015 Party Name: ALOK Meet No/Date: 16/87- Status:
MASTERBATCHES PRIVATE ALCHR013 Deferred
LIMITED 28082013

119 HO File :01/87/030/00006/ AN 16 REA File :03/23/040/00548/ AMIT S/ Lic. No/Date:05 1039359
7032015
Decision: A copy ol application has been forwarded to Dio C&PC on 06.05.2015. Comments
awaited from Dio C&PC,

Case Noo T /4/87-ALC1/2015 Party Name: ARMOR PLAS] Meel Na/Date: 16/87- Status:
LLTD.. ALCH2015 Deferred
28082013
t20 HOQ File 0LE7050/000 1S ANMITGD RLA File 07 2404000460/ AM 15/ o Ne/Date: 0710107856
17032015
Decision: A copy of appheation has been forwarded 1o Do C&PC on 06.05.2015. Comments
awaited from Dvo C&PC
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Case No.:20/4/87-ALCI12005 Party Name: GOPALA Meet Nofbate:16/87- Status: Approved I-"f f
POLYPLAST L.TD ALC1/2015 5
28.08.2015
HQ File RLA File Lic.No/Date:0810134855 :
(B7050:00024/AM 16/ :08/24/040/0047 1 /AM 1 &/ 19.03.2015 7‘-
Decision: According to the technical comments of /o C&PC furnished vide OM No.

46011/49/2015-PC.11 dated 26.08.2015. following adhoc norms are approved:

133~ | EXPORTITEM | QTY IMPORT ITEM Q1Y |
|BOPP Laminated | One [1. PP Granules |0.679kg |

Multi Colour Printed kg |2, BOPP Film 0.1996 kg |

PP Woven Bags 3. LDPE Granules (for Lamination) | 0.1497 kg |

4. Printing Ink_ 0.0210 kg :

RLLA may take conscquential action as per Policy / Procedures.

Case No.:21/4/87-ALCI1/2015 Party Name:GOPALA Meet No/Date:16/87- Status:
POLYPLASTLTD ALCL2015 Approved 4
28.08.2015 A £

HOQ File :01/87/050/00025/AM16;  RLA Fiic Lic.No/Date:0810134856 ,
:08/24/040/00472/AM | 5/ 19.03.2015 .{‘

Decision: According to the technical comments of Mo C&PC furnished vide OM No. ‘7&\

46011/49/2015-PC.11 dated 26.08.2015. following adhoc norms arc approved:

. EXPORT ITEM OTY | IMPORT ITEM . QTY
e [.aminated Block | One |[1. PP Granules 10.7382 kg |
Bottom Valve Bag kg 12. PP Granules for [Lamination | 0.2238 kg |
Biiifi{Sd 3. LDPE for Lamination | 0.0649 kg
4. Ink (Consumable) | 0.0230 kg

RI.A may take consequential action as per Policy / Procedures.
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Case Nos36/87-ALC1I2005 0 Puty Name:! KULODAN Meet No/Date:16/87- Status: Approved {]
FECHNOPACK PNVTLTD ALCH2015 |
28.08.2015
H) File RLA Fle Lic. No/Date: 3310794719 A
OL8703000088 AN 6 AO3OG400TT7HAMIS [9.03.2015 ol
Decision: According to the technical comments of Do C&PC furnished vide OM No.
46011/30/2007 dated 05.08.2015. following adhoc norms are approved:
EXPORT ITEM Qry IMPORT ITEM QTY
Plastic Bags (Made out off | kg |1 LLDPE Granules (Extrusion (1.2952 kg
HDPE Granules.  LLDPE Grade)
g b ; A | z 3 . | =
Granules and LLDPE 2. HDPE Granules (Extrusion 0.2932 ke
Reprocessed Granules) Grade)
3. LLDPE Granules (Reprocessedy | 02032 ky
(Extruston Grade}
4. Addive Master Batch namely | 01343 ke
| Vistamax
RLA may take consequential action as per Poliey / Procedures.
Case No41/987-ALCL/2015 Party Name: VRINDAVAN Meet No/Date:16/87- Status: /)
PLASTIC INDUSTRIES ALCTZ2013 Deferred u
28.08.2015
HO File :01E7/0G30/00093/ ANTLO RLA File 0393040001048/ AM IS0 Lic No/Date: 3 10794800 lji
23032013 =
Decision: A copy ot application has been tforwarded to Do C&PC on 16062013, Comments
awaited from Do C&P(
Case No:42/987-ALC12005 Party Name: NJLRKAMAL LTD Meet No/Dae: 16/87- Status: )
ALCT2013 Deferred :__ I
28.08.2015 e
HQ Fite :01/ 8703000094 AM 0 RLA File (039304001038 AMITSS Lic No/Date: 0310794802 £/
23032015 jr"l__

Decision:  In response to /1 No. 4601 1/5172000-PC T dated 11.08.2015 issued by Dio C&PC.
the Tt has furnished the required information and the matter 15 under consideration by Dio

CEPC
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Case No.: 19/16/87-ALC L2018 Party Name: KALPENA Meer No/Date: 16:/87- Stalus:
INDUSTRILS LIMITED. ALCL2015 Deferred CA(
28082013
HO File 0187/050/001427AM 16/ RLA File :03/94:040:0 1190/ AMIL 5/ Lic.No/Date:03 10794838 f
126 24.03.2015 i
Decision:  The Committee noted that the copy of application placed under para 4.7 of HBP is still
awailed from RLA. Hence. it was decided to call for application from RLA , Mumbai and firm for
further consideration of the case.
Case No.:8/5/87-ALCHL/2015 Party Name: KIMPLAS PIPING Meet No/Date: 16/87- Status:
SYSTEMS LIMITED ALC1:2015 Deferred St
28.08.2015 ‘
127 HOQ File :01R7050:00049/AMIGS RLA File :31783:040/00266/ AMI1SS Lic No/Date: 3110063354 jp
25032015
Decision: A copy of application has been forwarded o D/io C&PC on 06.05.2015. Comments
awailed from D/o C&PC
Case No.:7/5/87-ALCI2015 Party Name:DSM INIDIA PVT. Meet No/Date: 16/87- Status: Fi P
LTD ALC1/2015 Deferred L F
28.08.2015 g
HQ Tle -01:87/050/:00048/AM 16/ RILA File :31/83/040/00264/AM 15/ Lic No/Dale:3110065356 &
128 27032015 +

Decision: In response to D/ No. 46011/22/2009-PC.1I dated 13.08.2015 issued by D/o C&PC.
the firm vide its leter dated 01.09.2015 furnished the information. The matter is under
consideration by the D/o C&PC.

Case No.:40/9/87-A1.C1/2015 Party Name:RISHI TECHTLEX Meet No/Date: 16:87- Status:
[LLTD ALCIL 2015 Deferred
28.08.2015

HQ File :01/87:030/00092/AM16: REA File :03/95/040:01044/AM 157 Lic.No/Date:0310794937
129 27.03.2015

O

Decision: A 1)1 No. 46011/62/2015-PC .11 dated 11.08.2015 was issued by /o C&PC to firm. [t
was decided by the Committee to issue a Reminder to firm giving 30 days time for submission of
information.
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Case Noc4VWE7T-ALCLI200R Party Name MACCAFERRI Meet No/Date: 16/87- Status:
ENVIRONMENTAL SOLUTIONS ALCLH2015 Deferred &t
PN LT 28082013 {
IO File 018703 GUOYS ANIL 6 REA File :03/95040/0 1073/ AMISD Lic No/Date: D3 1079495 J],-.r
27032015
Decision: A /L. No. 4601 1770720 15-PC I dated 14.08.2015 was issued by Dio C&PC 1o firm. [t
was decided by the Committee Lo issue a Reminder to firm giving 30 davs time for submission of
miormation
Case NoB/4/87-ALC12015 Party Name: KHANNA Meet No/Date: 16/87- Status: g
POLYRIB(PYLTD ALCT 2013 Deferred { 1n
2R08.2015
O File 018703070001 20AN TS REA File 06/ 24:040/00039 ANM TS0 Lic No/Date: 06 038 104 ‘
20052013 M-
Decision: A copy of application has been forwarded to Dio C&PC on 06.03.2015. Comments
awaited from Dio C&PC
Case No.:5/5/87-ALC12018 Party Name:DSM INDIA PV Meet No/Date: 16/87- Status:
LTD ALCT2015 Deferred
28.08.2015
HO Fite :01E7050/00046/ ANTTON REA File :31E3040/00232/AM IS Lie No/Date: 3110063372 {
31.03.2015 i
Decision:  In response to D/ dated 05.06.15 and 13.08.2015 issued by Dio C&PC. the firm vide
its letter dated 17.08.2015 furnished the information, The matter is under consideration by the Dio
C&PC,
Case No.:22/9/87-ALC12015 Party Name:KALPENA Moot No/Dxate: 16/87- Status:
INDUSTRIES LINITLD. ALC /2013 Deferred (
28082015
HO Frle 087050000074 AN O RILA File 0394040000440/ AM A0 Lic No/Date: 0310793047 {
31.03.2015 &

Decision:  In response to YL dated 17.07.2015 1ssued by Dio C&PC. the firm had submitted its
reply. a copy ol which was forwarded to Dio C&PC on 16.06.2015. Comments awaited from
Dio C&PC.
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Case No.: 1/3/87-ALC 1/2015 Party Name:PUNE METAGRAPH  Meet No/Date: 16787- Status: ;
ALCI 2015 Deferred @\
28 082015
134 HOQ File :01/87/050/00001/AM 6/ RLA File :31/83/040/00258/AMI15/ Lic.No/Date:3110065375 E
06.04.2015
Decision: A copy of application has been forwarded to D/io C&PC on 06.05.2015. Comments
awaited from D/o C&PC.
Case No.:38/%/87-ALC1/2015 Party Name: EXPANDED Meet No/Date: 16/87- Status: @
{POLYMER SYSTEMS PVT. LTD ALCI1/2015 Deferred o
28.08.2015 7L
135 HOQ File :01/87/050/00090:AM16/ RLA File [03/94:040/01205/AM 15/ Lic.No/Date:0310795133 'ﬁl_,
07.04.2015 “
Decision: A copy of application has been forwarded to D/o C&PC on 16.06.2015. Comments
awaited from D/o C&PC.
Case No.:2/3/87-ALC /2015 Party Name: VISEN INDUSTRILS Meet No/Date: 16/87- Status:
LIMITED ALCI172015 Deferred Q/
28.08.2015
HQ File :01/87/050/00002/AM 16/ RLA File :03/95/040/01085/AM 15/ Lic.No/Date:0310795185 4
136 08.04.2015 .
Decision: A D/L No. 46011/10/2015-PC.II(Pt.1I) dated 26.06.2015 was issued by D/o C&PC to:
firm. This was followed by Reminder from DGFT on 03.08.2015 and 31.08.2015 giving 30 days'
time for submission of information. Reply still awaited from the firm.
Case No.:44/9/87-ALC1/2015 Party Name:VISEN INDUSTRIES Meet No/Date: 16/87- Status:
| LIMITED ALC1/2015 Deferred 4
28.08.2015
HQ File :01/87/050/00096/AM 16/  RLA File :03/95:040:01084/AM15/ Lic No/Date:0310795187 %
137 08.04.2015
Decision: A D/L. No. 46011/10/2015-PC.I1(Pt.1) dated 26.06.2015 was issued by D/o C&PC to
firm. This was followed by Reminder from DGFT on 31.08.2015 giving 30 days time for
submission ol information. Reply still awaited from the firm.
Case No.:10/9/87-ALC1/2015 Party Name:SYNTHETIC Meet No/Date: 16/87- Status:
PACKERS PLTD ALCI1/2015 Deferred C{/\
28.08.2015
138 HO File :01/87/050/00062/AM 16/ RLA File :07/24/640/00477/AM15/ LicNo/Date:0710108056 g)
16.04.2015

Decision: A copy of application has been forwarded to D/o C&PC on 16.06.2015. Comments
awaited from D/o C&PC.
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Case No: 19987-ALC12015 Party Name: ADVANCE Meel No/Date:16/87- Status: &
POWDERTECH & RESINS LTD ALCL2015 Deferred L
28082013
HOQ File :0187030GH07 UANTTO REA File 3424004000008 ANTO. Lic. No/Date: 3410041 [44 5.__
16.04.2013 —

Decision: A /L No. 4601 1/67:2015-PCIT dated 13.08.2015 was issued by Dio C&PC o firm. It
was decided by the Committee 1o issue a Reminder to firm giving 30 days time for submission ol
inlormation.

Case No.:17/9/87-AL.C172015 Party Name:ENVITECH Meet No/Date: 16/87- Status: _-"f_
CHEMICAL SPECIALITIES PVT. ALC12013 Deferred L
LT 28.08.2013 '(J.

FLOY File :01/87/050/00069 AM 167 RLA File :31/83/040/00003/AM 16/ Lic No/Date: 3110065384 | .

20.04.2015

Decision: A copy of application has been torwarded o D/o C&PC on 16.06.2015. Comments
awaited from Dio C&PC

Case No.: 18/9/87-ALCIL/2015 Party Name:BILOARE LIMITED  Meet No/TDate: 16/87- Status: {
ALC1/2015 Deferved A
28.08.2015 {

HE File (01 BZ/030/00070/ AN TGS REA Tile (313030700270 ANMI S/ Lic No/Dale: 3110065388 N
23042015 _—r

Decision:  In response to D/L dated 26.06.2013 ssued by Déio C&PC, the firm had submitted its
reply, a copy of which has been forwarded to Do C&PC on 20.08.2015. Comments awaited from
Dlo C&PC.

Case No 2 18T-ALC12015 Party Name:MPD INDUSTRIES  Meet No/Date:16/87- Status: ;
PVT. LD, ALCL2015 Approved Ct
28.08.2015
HQ File :01/87/030/00073/AM 00 RLA File :3624/040/00000/AM IS/ Lic No/Date: 5610004394
23.04.2015
Decision: According to the technical comments of D/io C&PC turnished vide OM No.
46011/632015-PCIT dated 24 .08 2015 following adhoc norms are approved:

EXPORT ITEM oTY IMPORT ITEM QTY
ALK 4132 70-short oil| | ke | 1. Monobasic latty acid 0.2177 kg
alkyd resin - (resin- content 2. Phthalic anhydride 0.3240 kg
T Lt JIKE 3. Glycerine tech [ 0.2050 kg

4. Mixed xylene | 0.3048 kg

RLA may take consequential action as per Policy / Procedures.

s
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Case No.:2/9/87-ALCL1/2015 Party Name VIKAS GLOBALONE Meel No/Dale: 16/87- Status: )
LIMITED ALCL2013 Deferred C&/
28.08.2015 P
HQ File :01/87/050:00034/AM167 RLA File :05724°040/0001 7/AMI16/ Lic No/Date:0510393986 fﬁ,
2404 2015
Decision: A copy of application has been forwarded to D/o C&PC on 16.06.2015. Comments
awaited from D/o C&PC.
Case No.:15/9/87-A1.C1/2015 Party Name:MACRO POLYMERS Meet No/Dalc: 16/87- Status: /
P.LTD. ALCI1/2015 Deferred
28.08.2015
HQ File -01/87/050/00067/AM 16/ RLA File :08/24/040/00010/AM 16/ Lic.No/Date:0810135142 %/
28.04.2015
Decision: A copy of application has been forwarded to D/o C&PC on 16.06.2015. Comments
awailed from D/o C&PC.
Case No.:4/13/87-ALC12015 Party Name: ARMOR PLAST Mect No/Date: [ 6/87- Status: Approved ( ,:
LTD.. ALCI/2015
28.08.2015
HQ File RLA File Lic No/Date:07 10108126 ii
OLE7030/:001 1AM 16/ A724:040/0001 9 AM 16/ 28.04.2015
Decision: According to the technical comments of D/o C&PC furnished vide OM No.
4601 1/08/2010-PC 11 dated 24.08.2015. following adhoc norms are approved:
- EXPORT ITEM ‘ QTY i IMPORT ITEM QTY
Article made of | lkg | Stat ~ Kon PC I 05kg/per kg content in
Polycarbonate Resin : - Compounds, the export item.
|

(Statkon DX-05305 CNC) - DX-05305C-NC

RL A may take consequential action as per Policy / Procedures.
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Case NooEFI3RT-ALCL2Z01A Party Name:SABIC INNOVATTIVI Meet No/Date:16/87- Status: ;"
PLASTICS INDIA P LT ALCT0 1S Approved WL
280820105
O File (01703000 TTOANITOS REA File (34/24/040/00178/AM 14 Lre.No/Date: 3410041180 s
IR04.2015 I.’"?
Decision: According to the techmical comments of Dio C&PC Turnished vide OM No. 4%
A601126/20014 dated 26,08 2015, following adhoc norms are approved:
EXPORT I'TEM QTY IMPORT I'TEM QTY
Polvearbonate Sheet Solid I kg | Polvcarbonate 1.0190 kg
Compact Corrugated PC PO YCARBONATI 00102 ke
M6 il : 3 A S RE
Sheet (COLOUR)
Polvearbonate Blue.
Polvearbonate Bronze,
Polvearbonate Violate,
Polvearbonate Green.
Polvearbonate Opal.
RLA may take consequential action as per Policy / Procedures.
f.f
Case Noad//87-ALCIL20LS Party Namie:MOTHERSON SUMIE Meet No/Date: 16/87- Stalus: /
SYSTEMS LTD. ALCIH201 2 Dederred |.\ 3
28082015 X
. (2
HOQ File :0187/050/00056/AM 16 RELA Frle :0324°0400004 LVAMITOS Lic No/Date: 031G 391024 A
147 29.04.2018 ’}’
Deciston:  [n response 1o 171 No, 46011/ T7/2014-PCIT dated 18.08.2015 issued by Do C&PC.
the firm has Turnished the required information and the matter s under consideration by Do
CeelPC.
Case No220/16/87-A1C /2015 Party Name: KALPENA Mect No/Date: 160/87- Status: Ly
INDUSTRIES LINMITELD, ALCTZ013 Deferred L
28082015 4
pag HOQ Fle DUST0300 149 AM L6, REA File :03/94/040/0 1058/ AMIS Lic No/Dale:03 10793508 },
C1.052015
Decision: A copy of application has been forwarded 1o D/o C&PC on 27.08.2015. Comments

awaited from Dio C&PC.

L
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Case No.:40/16/87-A1.C)/ 2015 Party Name: ROECHLING ENGG. Meet No/Date: 16/87- Status: C&
PLASTICS (INDIAY PVT.LTD ALCI12015 Deflerred /
28.08.2015 ¢
HO File :01/87/050:001 63 /AM167 RLA File 3424:040000030/-AM 16, Lic No/Date: 3410041 199 L J
(052015
Decision: A copy of application has been forwarded to D/o C&PC on 27.08.2015. Comments
awaited from D/o C&PC.
Case No.:7/987-ALC12015 Party Name: VIKAS GLOBALONE Meel No/Date: 16/87- Status: /.
LIMITED ALCI2015 Deferred s
28.08.2015 —
HO File :01/87/050/00059 AM 16/ RLA File :05/24/040/00047/AM 16/ Lic No/Date (0310394093 "i
05052015 )
Decision: A copy ol application has been lorwarded to D/o C&PC on 16.06.2015. Comments
awaited from D/o C&PC.
Case No.:%9/87-ALCL/2015 Panty Name:VIKAS GLOBALONE Meel No/Date: 16/87- Status:
LIMITED ALCIL2015 Deferred II |
28.08.2015 A
HO File :01:87:0530:0006 1, AM16: RLA File (05 24°040°00055 AM 16/ Lic. NoDatg; 0510394109 (2
06,05 2015 |
Decision: A copy of application has been forwarded to D/o C&PC on 16.06.2015. Comments
awaited from Dio C&PC.
Case No.:5/9/87-ALCI1/2015 Party Name: SWASTIK Meet No/Date' 1 6/87- Status: ]
POLYMLERS ALC1.2015 Deferred L
28.08.2015
HO Fibe :01/87/050:00057/AM 16/ RLA File :05/24:040/00042/AM 16/ Lic. No/Date:0510394139 i
07.052015 k.

Decision: A D/, No, 46011/61/2015-PC.Il dated 12.07.2015 was issued by /o C&PC to irm.
This was iollowed by Reminder from DGFT on 31.08.2015 giving 30 days time for submission of
information. Reply still awaited from the [irm.

Case No.: [ 1/16/87-ALC1/2015 Party Name ENVITECH Meet No/Date: 16/87- Status: p,
CHEMICAL SPECIALITIES PVT. ALCI/2015 Deferred
LTD 28.08.2015
HQ File :01/87/050/001 34/AN16/ RLA File :31783/040:00016:AM167 Lic No/Date: 3110065414 3
07.052015

Decision: A copy of application received from RLA and will be forwarded 1o D/o C&PC in due
course.
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Case NocL/Y/87-ALCL2015 Party Name: ARMOR PELAST Meet No/Date: Ho/87- Status: / l
LD ALCI2015 Approved S
28.08.2015
HOQ File (018705000063 ANH GO, REA File 0724040000030 AMI60 Lic No/Date:07 10108170 %
08052015
Decision: According to the technical comments of Yo C&PC furnished vide OM No.
4601 1/082010-PC I dated 24.08.2015. following adhoc norms are approved:
154
‘ EXPORT I'TEM CQTY | IMPORT ITEM QTY
Article made of Makrolon | kg | Makrolon RX- | 1.05kg/per kg content in
2530451118 the export product.
'RLA may take consequential action as per Policy / Procedures.
Case N0 12/987-ALCL2018 Party Name: ARMOR PLASI Meet No/Date:16:87- Status: Approved
L1D., ALC12013 \J
28 08 2015
HQ File REA Iile Lic. No/Date:0710108171 e
OHET 00064 ANITO 0724040000032 ANITG 08.052013 ?‘1
Decision: According to the technical comments of /o C&PC furnished vide OM No.
46011/082010-PC.I1 dated 24.08.2015. foltowing adhoc norms are approved:
EXPORT ITEM QTY | IMPORT ITEM QTY
N3 : . ' T | 1
Article made ol bkeg  RTP 1499 PX | 1.05kg/per kg content in
Polvethersutfone (P1ES) P38511 NS LEC- | the export product,
804637 Black
i Plastic PES Resin
| | Compound
| RLA may take consequential action as per Policy / Procedures.
Case No.:27/16/87-ALC1/2015 Pany Name:KALPENA Meet No/Date:16/87- Status; a
INDUSTRIES LINITTED, ALCH2015 Deferred A

28 082015

136 HO File :0U8703000150-AMIGS REA File (0394040010657 AMIT37 Lic No/Date: 0310795782 .
08052015

Decision: A copy of application has been forwarded to D/o C&PC on 27.08.2015. Comments
awaited from Dio C&PC.

-y




Case No.:28/16/87-AL.CL/200 5

157 HO File :0187:050:00151/AM 16/

Decision:

awaited from /o C&PC.

Case No.:6/13/87-AL.C1/2015

HQ File :01 870500001 L2/ ANMI6/

Decision:
awaited from D/o C&PC.

' Case No.:3/13/87-AL.C1/2015

HOQ File (0 87/050:001 09 AN 167

Decision:

36

Party Name:KALPENA
INDUSTRIES LIMITED,

RLA File :03/94:040:01074/AM | 3/

Party Name: MACRO POLYMERS Meet No/Date: 16/87-

P LTD

RLA File :08:24:040:00002/ AM16/ Lic No/Dale:0B10135255

Party Name: SYNTHETIC

PACKLERS

RI.A File :0724040:0001 L AM16/

PLITD

As per the written comments furnished by the D/o C&PC vide their OM No.

Meet No/Dae: 16:87- Status: |
ALC1:2015 Deferred (1
28.08.2015 .

™

Lic No/Date: 0310795781
08.052015 1

=)

A copy of application has been forwarded to /o C&PC on 27.08.2015. Comments

Status:
ALCL/2015 Deferred
28.08.2015

.

12.05.2015

A copy ot application has been forwarded 1o /o C&PC on 29.06.2015. Comments

Meet No/Date:16/87- Status:
ALCI2015 Approved
28.08.2015

Lic. No/Date:07 14108200
13052015

0
is

4601 1/35/2010-PC 11 dated 24.08.2015. the Committee approved following adhoc norms:

_ EXPORTITEM |
= |Evoh Polyethyicne
bI59 Fiim

QTY |
Lkg |1
2.
3,
4
E

IMPORT ITEM

Enhanced Polyethylene Resin

[.DPE Granules

. LLDPE Granules

Ethylene Vinyl Alcohol Copolymer

Bvnel Adhesive Resin

. QrY
0.6970 kg
0.210 kg

| 0.0735 ke

| 0.0315kg |

L 0.0378 kg |

RLA may take consequential action as per Policy / Procedures.

ll"llr_-.r”“-,. g
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Case No.:29/16/87-A1.C1/72015 Party Name:EXPANDED Meet No/Date:16/87- Status: I;'/...f'.
POLYMER SYSTEMS PV LTD  ALCI2015 Deferred _E
28.08.2015 .
FIQ File :01/87/050:00 1 52/AM 16/ RLA File :03/94/040/00004/AM 16/ Lic. No/Date:0310795886 =
13.05.2015
Decision: A copy of application has been forwarded to /o C&PC on 27.08.2015. Comments
awaited from Yo C&PC
Case No.:/1¥87-ALCIL/2015 Party Name: VEEKAY Meet No/Date 16/87- Status:
POLYCOATS LTD ALCI2015 Deferred I" 3
28.08 2015 N
HO File :01/87/050:00107/ ANM L6/ RLA File :0524/040/00038/AM 1 6/ Lic.No/Date:0310394256 &
14052015 :}‘- —
Decision: A copy of application has been forwarded to D/o C&PC on 29.06.2015. Comments
awaited from 1D/o C&PC.
Case No.:17/16/87-A1.C1/2015 Parly Name:SAGAR Meet No/Date: 16/87- Status: 7z
POLYTECHNIK LTD ALCI72015 Deferred
2R.08.2015
HO File 018703000 140/ AMI60 RLA File (2424040700002 AM 16/ Lic NoeiDate: 2410041729 ’(g
14.05.2015
Decision: A copy of application has been forwarded to D/o C&PC on 27.08.2015. Comments
awaited from D/o C&PC.
Case No.:25/16/87-ALC1/2015 Party Name:CEAT LTD Meet No/Dale: 16/87- Status: d\
ALC172015 Deferred
28.08.2015 g
HQ File :01/87/050/00148/AMI16/ RLA File :03/94/040/00833/AM 15/ Lic.No/Date:0310795923
14.05.2015
Decision: A copy of application received from RLLA and will be forwarded to DIPP in due
course.
Case No.:30/16/87-A1L.C1/2015 Party Name:HUNTSMAN Meet No/Date: 16/87- : Status:
INTERNATIONAL (INDIA) PVT. ALCI2013 Deferred
1TD. 28.08.2015
HO File :01B7050:008 53 AN 16T RLA File :03/94/040/000 |4/ AM 16/ Lic No/Date:0310795940 ,&
5052015

Decision: A copy ol application has heen lorwarded to [D/o C&PC on 27.08.2015. Comments
awaited rom D/o C&PC.
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Case No: L/ T3/87-ALCT1/2018 Party Name: ARVIND LIMITED Meet No/Date: 1 6/87- Status: . .".:
ALCI2013 Delerred L
IROR2015 y
~HO'T ile :01/87/050/000 16/ AM 16 RLA File :08:24040/00049/AM 16/ Lic No/Dale: 0810135287 :1'.
163 18052015 W e
A D/ No. 46011/66/2015-PC.11 dated 13.08.2015 was issued by D/o C&PC 1o firm. It was
decided by the Commiltee o issuc a Reminder to firm giving 30 days time for submission of
information
Case No.:33/16/87-ALC12015 Party Name:EXPANDED Meet No/Date: 1 6/87- Status; £
POLYMER SYSTEMS PVT.LTD ALCH2015 Deferred :\,L
28.08.2015 5
Lo6 HO File :01/87/050/00156/AM 16/ RLA File :03/94/040/00067/AM16/ Lic.No/Date:0310795972 :
18.03.2015 —
Decision: A copy of application received from RLA and will be forwarded 1o D/o C&PC in due
course.
Case Nos7/L¥87-ALCT/2015 0 Party Name:! VISHAKHA Meel No/Dale:16/87- Status: Approved |
POLNEFARB PLTT ALCLH2015
28.08,2015 J
H) File RLA File Lic.Ne/Date: 810133318
O TSTOM00TTAANTO O824/040/0004 27 AN 1D 20052015 et
Decision: As per the written comments furnished by the D/o C&PC vide their OM No.

46011/83/2013-PC.I1 dated 24.08.201 5. the Committee approved following adhoc norms:

EXPORT ITEM | QTY | IMPORT ITEM | QTY
67 Multi I ;1}01‘. I ke . Nyvlon 6 Chips f1_1_'5t_l kg |
Co-Extruded  Plastic | 2. Enhanced Polvethylene Resin/Exceed 0.350 kg |
Pouch : 3. Low-Density Polyethylene (LDPE) [ 030 kg
4. Maleic Anhvdride Grafted Polyethylene I 0.15 kg

(Modified Liner Low Density Polyethylene)

5. Liner Low Density Polyethylene (LLDPE) 0,10 kg

| RLA may take consequential action as per Policy / Procedures.




“
59
Case No 8/ 1 V87-ALCI2005 Party Name VISHAKHA Meet No/Date: 16/87- Status: .". J
POLYEFARPLTD ALCI2015 Approved -
28082013
HOQ File .01/ 87/030/00 1 T4 AMI6 RLA File :08/24/040/00043/AMI16/ Lic No/Date: 08 10135319
20.03.2015 \‘(
Decision: As per the written comments furnished by the D/o C&PC vide their OM No. ™ A
4601 1/85/2013-PC I dated 24.08.2015. the Commiuee approved following adhoc norms:
EXPORT ITEM QTY IMPORT ITEM QTY |
: . [ . Sy |
o5 IMulti Laver | kg | 1. Nylon6 Chips () 250 kg |
. . ! |
‘( “']3-\'”“}'“‘1 Plastic 2. Enhanced Polvethylene Resin/kxceed 0350 kg |
Roll (Plainy S : S x 1 =
3. Maleic Anhvdride Gralted Polyethylene 0.15 kg
{(Modified Liner Low Density Polvethvlene) i
4. Liner Low Density Polvethvlene (LILDPLE) 0.10 kg {‘
' RLA may take consequential action as per Policy / Procedures, |
Case NoasWI1Y87-ALCI2015 Party Name: VISHAKHA Meet No/Date: 16/87- Status: Approved .
POLYFAB PLTD ALCI2013 {
28.08.2015 -
HO File :01/87/050:00 1 13/ AMI16/ REA File (0824040, 00044/AML6S Lic No/Date: 0810133320 S
20.05.2013 }
Decision: As per the written comments furmished by the D/o C&PC vide their OM No. -~
4601 1/85/2013-PC .11 dated 24.08.2015. the Committee approved [ollowing adhoc norms:
| EXPORT ITEM Qry | IMPORT ITEM | QTY
L6Y !\-'ILJIIi laver tke | I. Nvlon6 Chips | 0.250 ke
) T~ . R = o - =
Co-Extruded  Plastic 2. Enhanced Polyethy lene Resin/Exceed 0.350 ke
Roll (Printed o= = =
Bty ) : 3. Low- Density Polyethylene (LDPE) [ 0.30kg
i 4. Maleic Anhydride Grafted I’Ulwlh\]cm | 0.15kg
i (M()dlllLd l mer L. 0w Density Polyethylene)
3. l Aner Low [)u]%lt\ I’n]\clh\qu I l DP[ ) 0.10 ke
I3, .l &
RLA may take consequential dcnon as per Policy / lecdures. I
r"'""l‘; :
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Case Noo31/16/87-A1LC1/2015 Party Name:GTM PLASTICS LLP Meel No/Date:16/87- Status:
ALCI2015 Deferred
28.08.2015

170 HO File :0187/050/001 34/ AM G0 RLA File 03940 040:00029AM 16/ Lic.No/Date:0310790128

C‘fz)

22.05.2015 =
Decision: A copy of application has been forwarded to D/o C&PC on 27.08.2015. Comments
awaited from D/o C&PC
Case No: LIZ/13/B7-ALCI20M5 Party Name: A TUL LIMITED. Meet No/Date: 16/87- Status:
ALC1/2015 Approved G o
28.08.2015
HO File :01/87/050/001 T7/AMI6S RLA File :08240/040000050/AM 164 Lic No/Date:O8 10135347 )
25.05.2015 e bl
Precision: As per the written comments [urnished by the D/o C&PC vide their OM No.
46011/35/2007-PC 11 dated 24.08.2015. the Coramitice approved following adhoc norms:
A ———— :
| EXPORTITEM | QTY IMPORT ITEM | QTY
[Formulated Epoxy| 1kg | Basic Liquid Resin (YD-128) | 0.85 kg
LResin
'RLLA mayv take conscquential action as per Policy / Procedures.
Case No:12/13/87-AL.C172015 Party Name: ATUL LIMITED, Meet No/Date: 16/87- Status: .‘*/"‘
Al ‘,u-, T J !
ALCL .,01._" Approved .‘J»(/
28.08.2015 e/
HQ File :01/87/050/001 L8/AM 16/ RLA File :08/24/040/00056/AM 16/ (Lic.No/Date:08 | 0135348 g"
25.03.2015 ﬂ"_l,_
Decision: As per the written comments furnished by the D/o C&PC vide their OM No.
4601 1/35/2007-PC 11 dated 24.08.2015. the Committee approved following adhoc norms:
172,07 e o o .-
EXPORTITEM QryY IMPORT ITEM L QTY
. . | 15 L
Solid Epoxy Resin I kg | Basic Liquid Resin {(YD-128) {073 kg

RLA may take consequential action as per Policy / Procedures.

l:'E'C_'.f'.".‘.' : Fol . ;
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Case No32Z/16/87-ALC1/2015 Party Name:EXPANDED Meet No/Date: 16/87- Status;
POLYMER SYSTEMS PVT, LTD  ALCI2015 Deferred
28.08.201%
[1O File .0V87/0MOO T35 ANMIO RLA File 039404000056/ ANM 1O/ Lic No/Date: 0310796199

26052013
Decision: A copy of apphication received from REA and will be forwarded to Dio C&PC i due

COUTSE.

Case Noc15/16/87-ALC 2005 Parly Name:SUPREME Meet No/Date: 16/87- Status:
PETROCHEN LTT) ALCIA2013 Deferred
28.08.2013

HC File :0187/030/00138/AMI 6 REA File :0395/040/00004/ AM 16/ Lic Ne/Date:03 10796247
27.03.2013
Decision: A copy ol application has been forwarded 1o Dio C&PC on 27.08.2015, Comments

awatted from Dio C&PC.

Case No.3S/16/87-ALCI2018 Party Name: GUARNIFLON Meet No/Date: 16/87- Status:
INDIA PVTLTD ALCT2013 Deferred
28.08.2015

F1OQ File [0 1/87030/00 158 AN 16 RLA File :03/94040/00122/AM 160 Lic No/Date:0310796249
27052015

Decision: A copy of application received from REA and will be forwarded to D/io C&PC in due

COUTsC,

Case No.: 2 1387-ALCI1/2015 Party Name:METALIC Meet No/Date: 16/87- Status:
IMPRESSIONS (INDIAMPVTLTD ALCIZ2013 Deferred
28.08.2015
HEO File :01/87/050/00T08/AM 1O REA File :05/24/040/00082/AM 16/ [Lic No/Date:0510394417

03.06.2015

Decision: A copy of application has been forwarded to D/o C&PC on 28.07.2015, Comments
awaited from Dio C&PC.

Case No.:36/1o/87-ALC12015 Party Name: ACG PHARMAPACK Mceet No/Date: 16/87- Status:
PVT LTD ALCH2015 Deferred
28.08. 2015

O File 0187030000039/ ANM 60 REA File 039404000 1 32/AM TG L No/Date:03 10790440
0406 2015

Decision: A copyv ol apphication has been forwarded to D/o C&PC on 27.08.2013. Comments
awaited from Dio C&PC.

A
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Case No14/16/87-ALCL/2015 Party Name: ROY AL TOUCH Mecet No/Date: 16/87- Status:
FARBLON PV LT ALCH2015 Deferred

28.08.2015
HO File -0 1/87/05C/000 37/ AM 6 REA File :0224/040/000 30/ AM TGS Lic No/Date: 02102058357

05.0602015
Decision: A copy of application received from RLA and will be forwarded to D/o C&PC in due
course.

Case No:16/16/87-A1L.CL2015 Party Name: INDIC A Meet No/Date: 1687+ Status:
CONVEYORS LIMITED ALCIL}Q]5 Deferred
28082015

HO File -0 1/87/050/00 139/ AN 6, RLA File (12240400000 /AN TGO Lic Na/Date: 1 210009494

05.06.2015
Decision: A copy of application has been forwarded to D/o C&PC on 27.08.2015. Comments
awaited [rom D/o C&PC.

Case No.: VLI/B7T-ALCIZ2015 Party Name: KOHINOOR INDIA Meet NoDate: 16/87- Status:
PVYT.LTD ALCI/2015 Deferred
28.08.2015
HG File [0 1/87/050/00097/ AN 6 RLA File 3024040000043 AM 1A Lic No/Date: 3010103515
08.06.2015
Decision: RLA. Ludhizna and firm were requested vide letter dated 26.06.2015 to furnish
4.7 application expeditiously. However application still awaited from RLA. and firm. Hence, the
Committee dectded o again request REAL Ludhiana and [iwm to furnish 4.7 application.

Case No: I/ 14/87-ALC12015 Party Name:NATUR TEC INDIA - Meel No/lDate:16/87- Status:
PRIVATE LIMITED ALCL20135 Deferred
28.08.2015

O File 0 187/050/000 2HANTTO) RLA File :04/24/040/00059/AM 16/ Lic No/Date:04 10160647
08.06.2015

Decision: A copy ol application has been forwarded to D/o C&PC on 15.07.2015. Comments
awaited from D/o C&PC.

Case No.:8/16/87-ALCE2015 Party Name: SWASTIIN Meel No/Date: 16/87- Status:
POLYMERS ALCLI2015 Deferred
28.018.2015

HQ File 0187050001 3TFANM O LA File -08724/040/00095/ AM L6 Lic.No/Date:05 10394403
08.06.2015

Decision: A copy ol applicatton has been (orwarded to Dio C&PC on 27.08 2015, Comments
awaited from Dio C&PC,
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Case No220016/87-ALC1/2015 Party Name: KOHINOOR Meet NodDate: 16/87- Status: /
RECLAMATIONS ALCH 2015 Beferred o .
28.08.20103 %
183 HO File :0/S87/A30/00G 143/ AM 16 REA File 302403000010 AM IO Lic No/Date: 3010103514 e
08.06.2013
Decision: A copy of application received from RLA and will be forwarded to DIPP in due
course
Case No 24/ 16/87-ALC 12015 Party Name FLEXTTUFE Meet NodDate: 16/87- Staetus: ;".
INTERNATIONAL LTD.. ALCHZO1E Deferred i
28.08.2015 _L
18 O File 018770300001 47 AN 16 RLA File :56/2404000000 1TAMIG0 L No/Date: 36 1000462 | ‘v)
09.06.201 5 3
Decision: A copy ot apphication has been forwarded to Dio C&PC on 27.08.2015. Comments
awaited from D/o C&PC
Case No.:T16MET-ALC12015 Party Name:BLS POLYMERS Meet No/Date: 16/87- Status: "
LTD ALC1/2013 Deterred '
28.08.2013 W
195 HO File :01/87/050/00 130/ AN 16 REUA File :0523/040/00002/AM 16/ [Lic. No/Date:05 1 0394495 .*ll\
10062015 -
Decision: A copy of application received from RLA and will be forwarded to D/o C&PC in due
course,
Case No W 16/87-ALC1/2015 Party Name: VIKAS GLOBALONE Meet No/Date: 16/87- Status:
LIMITED ALCHZ01S Deferred /’)
28.082015 \
jga HOQ FITe 0087/030/001 32/ANM L6 RILA File :0324/040/00 108/ AMI6 Lic. No/Dare: 031039451 5 P
10062013 lbt\]
Decision: A copy ol application has been forwarded to Dio C&PC on 27.08.2015. Comments
awailed from D/o C&PC
Case No.:34/16/87-A1.C1/2015 Party Name: EXPANDED Meet No/Date:16/87- Status: f
POLYMER SYSTEMS PVT, LTD  ALCI2015 Deferred i
28.08.2013 ¥
tg7 HO File :QUS7/050/001 37/ AN 16 RLA File :03/94040/000608/ AM 16/ Lic.No/Date: 0310796539 'J{h

10062013 b

Decision: A copy of application has been forwarded to D/o C&PC on 27.08.2015, Comments
awaited from Dio C&PC
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Case No.: 10/16/87-ALC1/2015  Party Meet No/Date:16/87- : Status: / /
Name:NOSLAR INTERNATIONAL LTD. ALCI2015 Deferred L
28 082015 3
HQ Iale RIL.A File ;0324040001 1 2:AM 16 Lic. No/Date:0510394545 4.
01/87/050:001 33 AN/ F2.062015 h-

Decision: A copy ol application has been forwarded to DIPP on 27.08.2015. Comments awaited
from DIPP.

Case No.:12/16/87-ALC 120158 Party Name:K.R.T. POLYMERS,  Mecet No/Date: 16/87- Status:
ALCL2015 Deferred é\
28.08 2015

HO File :01/87/050/00135/AM16/ RLA File :32/24/040:00006/AM16/ Lic. No/Date:3210077567 Q@)/
17.062015

Decision: A copy of application received from RLA and will be forwarded to D/o C&PC in duc
COUTrse.

Case No.:3Y16/87-ALCL2015 Party Name:ENVITECH Meet No/Date: 16/87- Status:
CHEMICAL SPECIALITIES PVT, ALCI2015 Deferred
LTD 28 08.2015
HQ File :01/87/050/00162/AMI16/  RLA File :31/83/040/00037/AMI16/ Lic No/Dalte:3110065488 %\
19.06.2015 o

Decision: A copy ol application received from RLA and will be forwarded to D/o C&PC in due
course.

Casc No.:13/16/87-ALC1/2015 Party Name:METRO VALVES, Meet No/Date:16/87- Status:
(PROP: C.T. BALAMURUGAN) 'ALC1/2015 Deferred 0\
28.08.201 5
1 HOQ File :01187/050/001 36AMI6/ RLA File :32/24:040/00009/AM 16/ Lic. No/Date:3210077568 Q
22.06.2015 A

Decision: A copy of application received from RLLA and will be forwarded to D/o C&PC in due
course.

Case No.:22/16/87-ALCL/2015 Party Name:HALDIA Meel No/Date: 10/87- Status:
PETROCHEMICALS LTD ALC1/2015 Deferred
28.08.2015
HO File :01/87/050/00145/AM 16/ RLA File :02/24/040/00046/ AM 16/ (Lic.No/Date:0210205926
26.06.2015 X

Decision: A copy of application received from RLA and will be forwarded to D/o C&PC in due
coursc.
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Case No.:2¥16/87-ALC1/2015 Party Name:HALDIA Meet No/Tate: 16/87- Status: i
PELTROCHEMICAILS L'TD. ALCI/2015 Deferred |.{_"
28 0820135 ;
HOQ File :01:8705000146/AM1G, RLA File :02/23/020°00047/AM 167 Lic No/Date: 0210205927 "‘1
26.06.2015 -~

Decision: A copy of application received from RLA and will be forwarded to D/o C&PC in due
course.

Case No.:38/16/87-ALC1/2015 Party Name: SRIRAM Meet No/Date: 16/87- Status:
COMPOUNDS PVT. LTD ALCI1/2015 Deferred
28.08.2015
HOQ File -01/87/030/0016/AM16/  RLA File :05/24/040/00125/AM 16/ Lic.No/Date:0510394727 @}

26.006.2015

Decision: A copy of application received from RLA and will be forwarded to D/o C&PC in due
course.

Case No.:37/16/87-A1.C1/2018 Party Name: SHRIRAM SEPL Meet No/Date: 16/87- Status:
COMPOSITES PVT LTD ALCI2015 Deferred
28.08. 2015
HO File :01/87/050/00160/AM16/  RLA File :04/24/040/00034/AM 16/ Lic.No/Date:(4 10160755 @'
01.07.2015

Decision: A copy of application has been forwarded to D/o C&PC on 27.08.2015. Comments.
awaited from D/o C&PC.

Case No.;2/14/87-ALCI1/2015 Party Name:SANGIR PLASTICS  Meet No/Date: 16/87- Status:
PVT. L.TD. ALCI1/2015 Deferred @
28.08.2015
HQ File :01/87/050/00022/AM 16/ RLA File :03/95/040/00940/AM 15/ Lic.No/Date:0310797022 %/
(02.07.2015

Decision: RI.A. Mumbai and firm were requested vide letter dated 31.08.2015 to furnish 4.7
application expeditiously. Application awaited from RLA, Mumbai and firm.

Case No.: 3/ 14/87-ALCL/2015 Party Name:PALMETTO Meet No/Date: 16/87- Status:
INDUSTRIES (INDIA) PVT. ALCIL/2015 Deferred
LIMITED, 28.08.2015
HO File :01/87/030/00123/AN 16/ RLA File :04/24/040/00014/AM 16/ Lic.No/Datc:0410160761 %/
03.07.2015

Decision: A copy of application has been forwarded to D/o C&PC on 28.07.2015. Comments
awaited from D/o C&PC.




Gh
Case No.:2/16/87-A1L.C1/2015 Party Name: WEILBURGER Meet NosBate: 16:87- Status: { »e
COATINGS (INDIAY PRIVATL ALCT 20105 Deferred I'x_'_f_
LANMITED 28.08.2015 A
198 HQ File 0187405000125/ AM 6/ RLA Fibe :02:24/040/00227:AM 14/ Lic No/Date:02 10205932 :{“‘
(6072015 ¥
Decision: A copy ol application has been forwarded to /o C&PC on 27.08.2015, Comments
awailed from Do C&PC,
Case No.:3/16/87-ALC1/2015 Party Name: WEILBURGIER Meet NosDate 16/87- Status: J
COATINGS (INDIA) PRIVATE ALCIE2013 Deferred (¢
LIMITED 28.08.2015 g
199 HNQ File :01:87:050/001 26: AN G RLA File 102724704000 H12/AMISS Lic No/Date 0210205949 %
2 —
06.072015
Decision: A copy of application has been forwarded to D/o C&PC on 27.08.2015. Comments
awaited rom Dio C&PC.
|
| Case No.: 4/ 16/87-AL.CL/2DIR Party Name: WEILBURGI-R Meet No/Date: 16/87- Status:
COATINGS (INDIAY PRIVATE ALCTA2015 Deferred L
LIMITED 28.08.2015
s HQ File :01/87/050/001 27 AMI6/ RLA File :02:24:040:00 1 79/AM 147 |Lic. No/Date:02 10205950 %/
06,07 2015
Decision: A copy of application received rom RLA and will be forwarded to D/o C&PC in due
course,
Case No.:1/16/87-ALC172015 Party Name:QREX FLEX Meet NosDate: 16/87- Status: OL
PRIVATE LIMITLED ALCI1220105 Deferred i
| 28.08.2015 |
FQ File :0187050:00 1 24/ AMEGS RLA File :32724:040/00021°AM 16/ Lic No/Date: 5210041582 I‘
‘ 201 17.07.2015

Decision:  The Commuitee noted that the copy ol application placed under para 4.7 ol HBP is still
awaited from RILA. Hence. it was decided to call for application from RLA. Surat and firm for
further consideration .
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Case No:S16/87-ALC1/201% Party Name:SAMPARK Meet No/Date: 16/87- Status: ."_
INDUSTRIES LTI} ALCI2015 Delerred
28.08.2015

HO File :01/87/050/001 28/ AM 1O RLA File :05/ 2404000 182/ AMITGS Lic. No/Dhate: 0510393019 ﬂj\
21.07.2015 /
Decision:  The Committee noted that the copy of application placed under para 4.7 of HBP is still

awaited from RLA. Hence. it was decided to call for application from RLA. New Delhi and firm
(or further consideration .

Case No.221/16/87-ALC1/2015 Party Name:MACRO POLYMERS  Meet No/Date:10/87- Status: _f
P.LTD ALC12015 Deferred L
28.08.2013 _
HO File ;018703000 144/ AM G RLA File :08:24/040/00093/AM 16/ [Lic No/Date:08 10133751 “i_.
28.07.2015 9
Decision:  The Commitiee noted that the copy ol apphcation placed under para 4.7 of HBP 15 sull
awaited from RILA, Hence, it was decided to call for application from RLA, Ahmedabad and firm
[or further consideration .
Case No:41/16/87-A1L.C172018 Party Name: AAVY A Meel No/Date:16/87- Status: A
INDUSTRIES (PYLINMITED ALCIR2A15 Deferred (
28.08.2015 A
HO File :0187/050/00 160 AM 16 RLA File :00/24040/00278/ ANMI G/ Lic No/Date:09 10062480 lr
11082005 1};
Decision:  The Committee noted that the copy of application placed under para 4.7 of HBP is still
awaited from RLA. Hence. it was decided to call for application from RLA. Hyderabad and firm |
for further consideration.
Case No.42/16/87-ALC1/2015  Party Name:R. K, RECLAIM AND Meet No/Date: 16/87- Status: F
RUBBER PRODUCTS PVYT LTD  |ALCH2015 Deferred )
28.08.2013 (¢
'1:‘

HO File :0187:050/00165 AMIG,  RLA File :34/24:040/001 35 AM 16/ Lic No/Dater 34 10041441

11.082015
Decision:  The Committee noted that the copy of application placed under para 4.7 of HBP is stll
awaited from RLA. Hence, it was decided to call for application from RLA. Vadodara and firm for
further consideration.
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Case No.:43/16/87-ALCH2015 Parly Name:METRO TYRES Meet No/Date: 1 6:87- Status: [
LIMITED ALC1/2015 Deferred W
28.08.2015
HQ File -01/87/050/00166/AM16/  RLA File :30/24/040/00021/AM 16/ }Lic.NofDate:SOlOl()SS?() *j
206 111.08.2015
Decision: The Committee noted that the copy of application placed under para 4.7 of HBP is still:
awaited from RLA. Hence. it was decided to call for application from RLA, Ludhiana and firm for
further consideration.
Case Nos44/16/87-ALC1/2015  Party Name:ZENITH ) Meet No/Date: 1 6/87- Status: 3
INDUSTRIAL RUBBER IALC1/2015 Deferred ¥
PRODUCTS PVT. LTD ‘28.08.2015 '
HQ Tile -01/87/050/00167/AM16/  RLA File :03/95:’04Uf00382/AM16/ Lic.No/Date:0310798233 {
207 17.08.2015 h}

Decision: The Committee noted that the copy of application placed under para 4.7 of HBP is still 4
awaited [rom RLA. Hence, it was decided to call for application from RLA. Mumbai and firm for

further consideration.

Meeting ended with thanks to Chair and all participants.
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